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LEGISLATIVE ASSEMBLY.

Thursday, 14th March, 1929

The Assembly met in the Assembly Chamber of the Council Houee at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

REPORT OF THE FLETCHER COMMITTER ON THE SOHEME FOR THE
ESTABLISEMENT OF A MepIcAL RESEARCH INSTITUTE AT DEHRA DUN.

1054, *Mr, M. 8, Aney: (a) Will Government be pleased to state what
action they propose to take on the Report of the Fletcher Committee?

(b) Will Government be pleased to state whether they invited any
professional or academic opinion on the recommendations of the Fletcher
Committee before they placed the scheme for the establishment of a Central
Medical Research Institute at Dehra Dun before the Standing Finance
<Committee at its meeting held on 28th August, 1928?

Mr. G. B. Bajpai: (a) The Government of India have approved in prin-
.«¢ciple the recomnmendation for the establishment of a Central Medical
Research Institute at Dehra Dun, but the details are still under consi-
~deration.

(b) The Fletcher Committee framed their recommendations after visit-
ing most of the important centres of medical education and research in
India, where they discussed the questions referred to them with those
competent to express an opinion. The Government of India, on receipt
of the Report, further consulted their technical advisers before formulat-
iug fne proposals. It was not considered necessary to circulate the
Report for eliciting further professional or academic opinion.

Mr. B. Das: Will the Honournble Member tell me why they have
particularly selected a town in the United Provinces to have a Central
Medical Research Institute, and how is it that every institute of the
Central Government is located at Dehra Dun and why not any other
town of any other province ?

Mr. G. 8. Bajpd.:_ Because of the superiority of the United Provinces
over overy other province in India, not excluding Bihar and Orissa.

Mr. B. Das: Is it because the Honourable Member happens to have
«come from the United Provinces himself?

Mr. President: Order, order. Mr. Aney.
(1843 ) A
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CosT oF INSTITUTION BUILDING AND RESIDENTIAL QUARTERS FOR
THE MEDICAL RESEARCH INSTITUTE AT DEBRA DUN,

1055. *Mr. M. 8. Aney: Will the Government be pleased to state:

(a) the total amount it will have to spend for making the structurak
alterations to the buildings at Chandliagh to accommodate the
new institution and the construction of residential quarters-
for the staff?

(b) the amount spent on the above items during the year 1928-29?

Mr. G. 8. Bajpai: (a) Government will not have to spend anything on
meking structural alterations at Chandbagh. This oxpendl'cure will fall!
on the Indian Research Fund Association.

(b) Nil.

PROTESTS AGAINST THE TRANSFER TO THE NEW CENTRAL RESEARCH
INSTITUTE, OF A PORTION OF THE ANNUAL GRANT MADE TO THE
IxpiaAN REsSEARCH FUND ASSOCIATION.

1056. *Mr. M, 8, Aney: (a) Is it a fact that the Government propose-
tc reduce the annual grant of Rs. 7,50,000 from the Central revenues to
the Indian Research Fund Association to Rs. 1,886,000 and utilise the amount
thus saved for the upkeep and maintenance of the Central Medical Research
Institute as soon as that Institute will begin to funotion?

(b) Has the attention of Government been drawn to the observations-
made by Lieut.-Col. Acton, the Director of the Calcutta School of Tropicak
Medicine and Institute of Hygiene in his report for 1928 against the pro-
posals of the Government to reduce the annual grant to the Indian Research:
Fund Association in the interests of the Central Medical Research Insti-
tute, and the adverse effects it is likely to have on the research work
carried on in the provinces?

(c) Is it a fact that the Bombay Medical Union has submitted a repre-
sentation with a copy of seven resolutions expressing its opinion on the
scheme placed by the Government before the meeting of the Standing:
Finance Committee on 20th August, 19287?

(d) Will Government be pleased to state what action they have already
taken or propose to take in the matter?

Mr. G. 8. Bajpai: (a) Yes, but this arrangement merely involves &
change of venue and control in respect of certain inquiries, which are now
carried on by the Indian Research Fund Association, and not a cessation
of those activities. The Association, together with their income from.
interest on investments, will still have a sum of Rs. 3'63 lakhs per annum
for aiding research by other agencies, or for conducting research them-
sclves. I would add that even the change of control will involve little
more than the co-ordination of the inquiries in question by one director;
the Indian Research Fund Association will continue to be the principal’
guiding authority for research.

(b) Yes, but Lieutenant-Colonel Acton’s remarks are answered by the-
reply just given by me to part (a) of the question.

(c) Yes.

(d) The representation of the Bombay Medical Union, referred to by
the Honourable Member, is under consideration.
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_ RECRUITMENT oF STarr ¥oR THE CENTRAL MzDIOAL RESEARCH
IxsTITUIE.

1057. *Mr. M. 8. Aney: (a) Are Government aware that there is a strong
feeling in the Indian medical profession against the recommendation of the
Fletcher Committee to reserve a very large proportion on the cadre of
appointments in the Central Medical Research Institute for members of
the Indian Medical Service?

(b) Will Government be pleased to state whether they propose to re-
_consider their proposal to appoint Assistant Professors on the extremely
low salary of Rs. 400 p. m., as against the salary of Rs. 2,600 to the Pro-
fessors, in order to secure competent and qualified Indians to take up the
research work as Assistant Professors and to replace the foreign professional
staff at an early date!

Mr. @. 8. Bafpai: (a) The point has been raised in the representation
reccived from the Bombay Medical Union. The Fletcher Committee did
not recommend reservation for the Indian Medical Service of any new
posts that may be added to the cadre of the Medical Research Department.
Their remark merely referred to the number of appointments in the De-
partment which are already reserved for members of that Service. It is
not proposed to reserve any new posts, that may be created in pursuarce
of the recommendations of that Committee, for members of the Indian
Medical Service.

(b) The Honourable Member is presumably referring to the proposcd
sublic Health Institute, Caleutta. The matter i alresdy under conci-

eration,

AMOUNTS OF SILVER COINS WITHDRAWN FROM CIROULATION AT CALOUTTA
AND BomBAY IN CERTAIN PRRIODS,
1058.*Mr. M. 8. Aney: Will the Government be pleased to state how
much gilver coin was withdrawn from circulation during the vear 1928-29,
giving their figures for the mints at Calcutta and Bombay seperately for
cach month of the financial year with the reasons for the same?

The Honourable Sir George Schuster: Tn statements which I have
made on other occasions in this Assembly, T have explained that the
public interest does not rormit me to give any information which could
gerve to disclose the am~nnt of silver sold by the Government. I am,
fcr this reason, not at liberty to give the Honourable Member the figures
for which he asks. But I may explain that the receipts of uncurrent coin
at the Mints have increased considerably since the 1st July, 1928, as from
that date silver rupees minted in or hefore 1876 are being withdrawn from
circulatlon, when received at treasuries and currency offices, and treated
as uncurrent coin, the object being to obtain a supply of silver for the 1re-
finery in Bombav, and at the same time to improve the quality of the
coinage in eirculation. i

RESTORATION T0 THE BUDDHISTS OF INDIA, BURMA AND CEYLON OF THE
Buprwa Gava TEMPLE.

1050, *U. Tok Kyl: (a) Is it a fact that H. E. the Governor General, on
hin recent visit to Burma, gave a promise to the deputation of the
Shwedagon Pagoda Trustees that he would look into the question of the
Buddhs Gaya Temple? '

A2
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(b) If 8o, will Government be plessed to state what they propose to do
with a view to its restoration to the Buddhists of India, Burma and Ceylon?

The Honourable Mr. J. Orerar: (a) I have no information to this effect.
(b) Consequently does not arise.

Kl
REFUsAL oF PERMISSION TO THE DAUGHTER OF EX-KmNe THEEBAW OF
BURMA TO VISIT MANDALAY.

1080, *U. Tok Kyi: (a) Is it a fact that Government have refused per-
mission to the fourth Princess, daughter of the lale Ex-King Theebaw, to
visit Mandalay? If so, will Government be pleased to give the reason
why?

(b) Are Government aware that Mr. J. N. Manook, Officer in charge of
the Burmese Royal Family, is not on good terms with the Princesses? Do
Government propose to appoint another man in his place?

(c) What is his pay and out of which funds is it drawn?

8ir Denys Bray: I am in.quiring from the Local Government and will
let the Honourable Member know the result.

STATEMENT OF BUSINESS.
\

The Honourable Mr, J. Orerar (Leader of the House): Sir, I desire, with
your permission, to make a statement as to the probable course of business
during the week beginning on Monday, the 18th March.

Monday the 18th, Tuesday the 10th, Wednesday the 20th, Thursday the
21st and Friday the 22nd are sll days allotted for Government business,
and it is expected that all this time will be occupied by the Finance Biil
snd the Public Safety Bill. The House will begin with the considers-
tion of the Finance Bill on Monday, and, on the conclusion of the Tinance
Bill, will proceed to the consideration of the Public Safety Bill.

—————

THE GENERAL BUE)GET-—LIST OF DEMANDS—contd.
SECOND STAGE—CcOnid.

Ezxpenditure charged to Revenue—oontd.

DeMAND No. 88—ARMY DEPARTMENT.

The Honourable 8ir George Schuster (Finance Member): Sir, I beg to
move :

“That a sum not exceeding Rs. 5,36,000 he granted to the Governor General in
Council to defray the charges, which will come in course of payment during the year
ending the 31st day of March, 1830, in respect of ‘Army Department’."

Entire Army Policy and the Establishment of Military Colleges in India.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Division: Non-Muham-
madan Rural): Sir. I beg to move the motion which stands against my
name :

“That the Demand under the head ‘Army Department’ he ﬂ&icﬁd"by'm. 5,35,“:"
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Aguinst this cut 1 have put in brackets ‘‘For the consideration of the
entire Army policy and the establishment of Military Colleges in India’".

Bir, this House passed a Resolution long ago that a military college
should be established in India. Two or three years after, the then Com-
mander-in-Chief, Lord Rawlinson, who had accepted the Resolution at the
time, came and explained that, at the time when he accepted the Resolu-
ticn for the establishment of a military college in this country, he was not
aware of the tactics or ways of this House. He said he was caught napping,
and added that he proposed to proceed in future rather warily, and he
further stated that ho was of opinion that the practicability of establishing
& Imilitary college in this country would have to be considered.

Sir, that wus o little going back on the original position which the
Assembly had adopted. The Assembly was willing to go back by way
of a compromise just to accommodate His Excellenoy the Commander-in-
Chief. After that, Sir, came the appointment of what is known as the
Skeen Committee, presided over by that distinguished soldier, whom last
year Mr. Jinnuh truly described as a very conscientious soldier—no tnore
conscientious soldier lived in the British Empire. He, as the President
of the Committee named after him, recommended, along with the other
members unanimously, the establishment of a military college in this
country. He did not want the immediate establishment of a military
college; all that the Skeen Committee wanted was the establishment of a
ailitary college in the year 1988. In the meantime they wanted the
taking of necessary steps towards the establishment of a military college.
Last year, however, His Excellency the Commander-in-Chief informed this
House that they had rejected the recommendation, so far as the establish-
ment of a military college was concerned. The Army Becretary, in his
speech, gave reasons that, if the members of the Skeen Committee were
unsnimous in regard to the establishment of a military college, on the
side of the Government also there had been a certain amount of unanimity
in regard to the non-establishiment of a military college. He quoted the
opinion of the Commander-in-Chief, the War Office, the soldiers and the
staff and so on and so forth. The military world was unanimous according
$o him in regard to the non-establishment of a military college. Therefore
it is a question according to him of unanimity versus unanimity. But I
think the unanimity of the members of the Sandhurst Committee was
arrived at after inquiry into certain conditions which they were face to
face with and which they investigated, after a study of the working of the
military colleges and things in other countries and in other parts of the
world. After that investigation, the Committee, produced & document,
and that document was turned down by military experts, because it did
not suit them. I shall not immedistely go into the reasons for turning
down the recommendations of the Sandhurst Committee, but I shall say
that the recommendations of the Bandhurst Committee, so far as I am
concerned, did not suit them. I also know that the recommendations of
the Sandhurst Committee as far as the Indian public were concerned, did
not satisfy them. The position of the Indian public has always been
what you, Sir, took up when you were on the Opposition Front Benches.
I have not got your speech before' me, but I remember you said, in one
of your speeches, what India wanted was, not one military college, but
eeveral military colleges,—in faot each Province must have a military
college: I know that this might be considered an extreme view Ly the
Treasury Benches, but I consider that it is not an extreme view at all, it
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they understand the spirit of the Montagu announcement, which the other
day the Honourable the Home Member stated to us that the Government
were going 'to interpret most correctly.

That announcement of Mr. Montagu applied not only to the Central’
Government but also to the Provinces. That announcement, Sir, applied
nut only to political affairs but also to the military affairs. That announce-
ment, Sir, concerned itsell with the matter of self-government, and ean
there be self-gpvernment, or progressive realisation of responsible govern-
ment, without a progressive realisation of responsibility also in the matter
of self-defence? This is a point which has teen conceded by every com-
petent thinker and writer, every competent authority on the side of the
Government themselves. This is & position which was accepted by Lord
Rawlinson himself. In one of his notes which are recorded in a recent
book, quotations from which appeared very widely in the Press, Lord
Rawlinson said:

‘ The trouble is that the solutiun of the political problem, in so far as self-govern-
ment is concerned, is and must always be, directly dependent upon the military pro-
blem, that is to say, it is impossible to envisage a self-governing India without an
Indianised Army. e process of the Indianisation of the Army must proceed extremely
slowly if it is not to prove a complete failure.'

Before discugsing this aspect of the process, proceeding extremely
slowly lest it should prove m failure. I want to put it to the House, I
want to put it to the Treasury Benches, and through them to the Govern-
ment of India and Whitehall, I want to put it to them, whether they
mean to promote the progressive realisation of responsible government in
India. If they mean it, as the Honourable the Home Member told us he
meant it, if they are sincere, as the Honourable the Home Member told
us they were sincere, this is the time for them to prove their sincerity,
and the only way in which that sipcerity could be proved is to accept
the very moderate and the very modest recommendations of the Bkeen
Committee. In regard to the establishment of a military college in Indisa,
the House knows the recommendations of the Skeen Committee in this
ossential respect. T would refer first to the so-called military college in
Dehra Dun, which, as we are all aware, is not a Imilitary college except
in name. It is only w preparatory publie school. The Dehra Dun school
is a very good institution; 1 had an opportumity, like other Honourable
Members of this House, to visil that imstitution. But, I say, Sir, that
the Government should here and now promise to this House that similar
preparatory puklic schools, preparatory milifary schools, whatever you
call them, should be established in every province in India. Each nrovines
must have a school like the Dehra Dun publie school. That is absolutely
esgential if the Montagu announcement is to be interpreted in the spirit
in which it was made. I am today interpreting that announcement as the
Government would like to interpret it, namelv, according to the letter and
spirit. I know there is a section of opinion in this country which does not
accept the Montagu announcemenf, but let us all accept, for the time
being, the Montagu announcement, and accepting that announcement, I
say, that the Government have rot, so far as the fundamental question
before this House is concerned, interpreted it in the proper light. The
8keen Committee interpreted it by recommending gradual Indianisatiom,
progressive Indianisation. For what are their recommendations. pelating
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%o Indianisation? It should go at such a slow, such a uniform and at such
a progressive rate that, by the gesr 1952, there would be in the Indian
Army half and half of Indian and European officers. That was what the
Bkeen Committee recommended. . When they recommended it, they had in
view the Montagu announcement, and similarly they did not want the
immediate establishment of a military college. They. wanted the establish-
ment of a military college in 1933.

I say, Sir, that the Government have not fulfilled the Montagu
announcement in regard to this matter. I expect the Government should
-change their attitude in this respect. The policy that has actuated the
‘Government, the policy that has animated Whitehall, that has animated
the War Office, which is really, so far as military matters are concerned
the chief authority, the policy of the Government of India, is contained
in the observations of the Esher Committee, which are quite familiar to
the House. They, Sir, have not accepted the spirit of the Montagu
.announcement in regard to the progressive Indianisation of the military
service und the Army and also in regard to the establishment of a military
«college in India, which means ag I said, the simultaneous establishment
-of preparatory military public schools in every province in India. The
-8pirit in which the Montagu announcement is interpreted will be familiar
4o this House as evidenced by a letter which was written in connection
with ocertain propositions of Lord Rawlinson. This is what Sir Henry
"Wilson. entered in his diary:

““At five o'clock, I got an B. O. B, from Philip Chetwode, who reported a wire
just received to me from Rawly, which said that, in spite of his most strenuous opposi-
ttion, the Viceroy in Council had ordered a reduction of British troops by four batialions
and two cavalry regiments. Rawly says this iz ‘ madness' and asks for my help. I
thave wired to Philip to go to Montagu and to find out whether I am, or am not, his
military adviser; and I told Philip not to be put off by being told that this was a
matter of internal economy, to be decided by the Viceroy in Council, because the
“internal seourity in India, the protection of her frontiers, the power to send troops
1o countries outside her frontiers such as Mesopotamia, Burma, Singapore and
Hongkong, and finally the obligation on Home Government to reinforce India in case
-of necessity were all matters interwoven in Imperial strategy and therefore under me.

I wonder what Philip will get as an answer. As I said a week ago, when writing
‘to Rawly, Montagu and Chelmsford have set up a Council with a lot of natives on it
and have lost control, and now they dare not im the extra taxation nscennz.
:.E'fhis :lnm:a Council will, before long, refuse to allow Indian native troops to serve outsi
of India!"

Then follows a mark of exclamation. Sir, that is the spirit in which
the Montagu announcement has been interpreted.

When they refer to the other aspect, the aspect of Indianisation, what
«do the Sandﬁurst- Committee recommend in regard to 1t? In the first
place, they wanted to abolish racial diserimination in the Army, and that
racial discrimination, Bir, was represented as nothing more and nothing
less than Indianisation by units. They wanted to abandon the eight unit
scheme, and they have given their reasons for the same; the House also
thas given its reason, and the Government also have given their reasons.
Bir, thie is not the practice in brown colonies of other white Empires.
England is not the only country which has got brown colonies. Lord
Rawlinson says that you will find quite a different policy in Morocco. The
policy there is quite & different one from that adopted by the British Gov-
emment, a policy which should be attractive to the British recruits in
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England, but will not be attractive to the Indian students in India aspiring-
for » militarv career. For, Sir, who will care, under the circumséances,
for any one of these units? As a matter of fact, these Indianised units
in the Army are known as pariah units. They are most unpopular with-
the students in India and with the Indian sepoys. When they join units,
the soldiers or Indian sepoys have an idea that one day they will rise to-
the position of a Subeduar or & Subedar-Major. This privilege is excluded
from the Indian units, for the very simple renson that their place is taken
by the Commissioned officers. Not only have these units no attraction
for them but the Indian officers are being looked upon as usurpers of their:
place. 8o fur as the British officers are concerned, why should they be-
segregated from the Indian officers or vice versa?

Sir, we were told definitely by the Army Secretary last year that the-
English students, who are aspiring for an army career, will not care for an
Indian Army if they are to serve under Indian officers. That is the erux
of the question. If the Government change or alter the present position,
then there will not be any recruits or officers fromm England for the Indian
Army. That is the position which the Army Secretary placed before this.
House. Sir, I do not think jt can be true. At any rate, that is not my
reading of the British students in England. T do not think they are
snimated by racial bias or recial prejudice. I refuse to take that interpre-
tation from the Army Secretary. I say, Sir, that the modern English
students in England are not aotuated by these petty considerations. I
think they bélieve in their country’s mission and I also think that there:
is no dearth of English students in England, who would like to come to-
India to fulfil a mission. At any rate, that used to be the case when some
cf the great writers on India proudly said that Britain had a mission in India;
and if what the Army Becretary says is true, then I can only say that that
mission has been abandoned. I can only say then that the claims that-
have often been made that England hes a mission are not correct. I
refuse to accept that. I do not think English students take such a narrow
or petty view. On the other hand, T think it is the view of the Military
Departiment, from the War Office downwards to the Military Department
in India. That is not the view, Bir, of the British students in England.
At any rate, the Indian view has not been tried; you first try it. B8ee if
the English students are not offering themselves for u career in India,
and if they are not, then you can say that the English students are not
forthcoming and therefore you abandon your policy. But what is the use:
of libelling these English students as being so full of racial bias?

Sir, one word more, and I have done, and that is in regard to the
Imperinl aspect of the Indian Army. In Canada, in Australia and in
other Colonies, it was customary for Great Britain to bear the burden of
the Army. Those were days when the Colonies were not free, just us the
present position is in India. I say. even in those days, Great Britain-
used to bear the burden of the Army. And when the Colonies were ibe-
tated, they were asked to bear the burden themselves. A Resolution
was passed in the House of Commons in 1862 that Colonies exercising the
rights of self-government ought to undertake the main responsibilities; and
they. did undertake the main responsibilities. The position in Tndia, how-
ver, .is that the Imperial Government does not pay a _farthing for the cost.
t the Indian Amty, and yet it is not an Indian but an Imperial force.* ***
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Sir. 1 need not huﬂ]cn my speech with quotutions _from_ |ome of the
prominent British statesmen in the last century and in this, who have-
objected to India being burdened with a part of the British forces in India
just for Imperial purposes. Mr. Ramsay MacDonald and the late Lord
Randolph Churchill, to mention only two great men of England belonging
to opposite schools, have held identical views on this matter. India cer-
“tainly. does not ssk the British to clear out, bag and baggage, but Indis
does nsk that Indians should be trained, should be given an ‘opportunity
for training, so that, if not by midnight of the 81st of Decemter, 1029, at
least at some distant datc, say 1958. according to the Skeen Commrt-tqe.
Indians will be able to boss at least one half of the Army and Iudin will
be able to suy that thcy have got their own officers, who are competent
to look ufter the question of the sclf-defence. There can be no_responsible
self-government without self-defence. and there can be no Home Rule-
without home-defence. ~ What Indin wants is that Indians should be
trained in the arl of self-defence; and, Sir, this opportunity has not beerr
granted in a generous spirit. If the present method of Government were
to continue, it would take several vears before Indin could be in a position
to defend herself. Sir, I do not want the British Government in India to-
adopt the same policy as their own rulers once adopted in a far-off century,
into which perhaps the lights of history hesitate to pemetrate. I refer,
Sir, to the period when Great Britain was under Roman rule, when Roman
inperislism was doing good to Great Britain, In those days the same-
policy that is adopted here mow was adopted then by them. In those days
the Britons were not trained and they could not defend themselves; and
when the Roman Empire was splintered and doomed and when the-
Boman legions were withdrawn, the ancient Britons—every student of
history knows—appealed to their Roman masters not to go away, because
the ‘‘devil’”’ was pushing them into the ‘'deep sea.’” That is what they
said. I do not think it is the mission of British Rule in India that, to use
Lord Birkenhead's phrase, when England’s Empire is ‘‘splintered in doom"’,
Indisu should be in the position in which the Romans left the Britons.
Therefore, Sir, I want them to abundon the policy of distrust. It is purely
4 policy of distrust, this refusal to the Indian people, in peace-time, of
opportunities which the Government were willing to grant in war-time.
Who does not know of the Indore College? Who does not know how many
voung men were trained as officers, trained to take their place on the hattle-
fields of Flanders and elsewhere? If they could do that in war-time why
should their policy change in peace time? If an emergency college, set:
up during war-time could train them to take their place in the battlefields.
of Europe, why should not the people have the same opportunity for
taking thoir proper place today? Why should not there be a steady pre-
paration of Indli)u for her place in the Empire? It hag been said—His.
Excellency the Commander-in-Chief last year said something to that
effect—that. Indisns make very good soldiers, but not good commnnders,
He gave his own reasons for thinking so. I will not go into those reasons.
I, 8ir, would. speak from .facts. Hc spoke perhaps from experience, tut
I spepk from facty, the experience of people who have recorded what.
happened during the War. In his introduction t6 ‘“The Indian Corps in
France'’ Lord Curzon observed: . ' a

T T MR

-..The Indian, Army. in. fact has always gosscesed, and bas been. proud of possensing

& triple function ;"
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and one of these was that,

“India has for long heen ane of the most important units in the scheme of British
Imperial defence, providing the British Government with a striking force always ready,
~of admirable efficiency und assured valour.” '
That fact, Sir, was proved in war-time; and Lord Birkenhead spenks, in
-one of his writings, of the ‘‘monotonous heroism’’ of the Indian soldier.
He says that:

“The story of the Indian soldier's deeds in Flanders was one of almost monotonous
heroism. How the Indian soldier or non-commissioned officer took the place of the
British officers who had fallen and how he led the Indian soldiers has been told in
various contemporary accounts of the battles in which the Indian troops were engaged.”

"The answer to the charge of incapacity of the Indian for military leader-
ship is that the charge is not well founded and that, if there is any truth
in the aceusation, it is due to the manner in which it has been sedulously
fostered by the system of training to which the sepoy has heen subjected.
Military leadership is as much the result of training, opportunity and
-education as of natural aptitude.

And, Sir, on the question of natural aptitude, I would draw the atten.
tion of the Treasury Benches to the condition in which Indis wag before
the advent of British rule from the military point of view. What was
her condition? British historians speak of India’s conquest by Great
Britain.  Sir, another historian- says India was conquered by India's
sword; Luf I am prepared to sceept the original proposition of British
historians, who say that India was conquered by Great Britain. They
would not have had to fight their battles if there were no soldiers in India.
"Thev won the battles. But where sre our soldiers to-day? Why should
_vou ask the Government to confine their recruitment only to selected areas
and selected classes? There were soldiers of old in the Madras Presi-
-dency, there were soldiers in the Nizam's Dominions, there were soldiers
evervwhere, including Bengal. 'What has happened to these soldiers?
8ir, the policy of the Government has been a policy of not giving opportuni-
ties to the middle classes on the ground that they are mnot efficient,
‘but of rostricting these opportunities to certain sclected classes and areas,
‘This policy must be abandoned. India must have her opportunity. If
‘the Mountagu announcement is going to be interpreted by the Government
in the spirit in which it wns conceived, Tndia fnust certainly have her
<chAanece of creating an Army of her own. Mistrust, on the part of Govern-
ment, T admit is inevitable, because it is a foreign Government, alien in
«creed, in language, in customs; but the Montagu announcement clearly
proved that it no longer considered Tndia as alien but as belonging to the
British I'mpire. Therefore a policy based on distrust, this ancient policy
of which you have such abundant proofs in the Report of the Peel Com-
‘mission and in other documents must go. That policy of distrust existed
before the great Indian Mutiny (which my Honourable friend Diwan
“Chaman La!l would no doubt describe as ‘‘the Indian War of Independ-
ence’’); that policy continued during 1857 and after the Mutiny. But
now that the Government have opened a new era, and the proof of it is
‘that we are present in this House to carry out a new policy, what T ask
‘is how long are the Government going to deal with us as we were dealt
with in the days of the Peel Commission of 1858-59 or the Eden Com-
mnission of 1870, - when the sole consideration was to prevent a recurrense
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«of rebellion and to overawe the armies of the Feudatory States. Now the
Government have proof that, so far as Indians are concerned, they do
‘not desire that England’'s calamity should be India’s opportunity. The
Government have proof of what Indians did during the War, and is it
not proper, in these circumstances, Sir, that the Government s_hould rise
.equal to the occasion? I say that the Government have not risen equal
to the oceasion. A united, a unanimous, Report was produced by a Com-
ruittee in which their own men were present, and in the selection of whose
members Indians in this House had no voice. That report was turned
-down and still the ancient policy of wholesale disarmament of the civil
populaticn, the ancient policy of demartializing the people, and the
principle of confining military training to certain areas and classes, still
.coutinues. Sir, this exclusion of the middle classes and other classes from
the legitimate nsniration of an Army career should cease. I need not refer
here to the policy of the Government which is responsible for turning the
-swords of the soldiers of Indian States into plough-shares. Bufficient
unto the day are the troubles of British India.

Sir, I must here mention one of the, chief criticisms made on the
South African Wur. President Lowell says:

“One of the chief criticisms related to the lack of initiative and of capacity to
-ussume responaibility on the part of officers both in the War Office and in the field.”

That is what President Lowell says, and that is also the charge that is
levelled against the bulk of Indians to justify their exclusion from an
Army career. Of course the Army Member—this’ House hag not one at
present; 1 hope it will have &t one time or another, sconer or later—I
mean the Army Secretary may not like that expression. He will not say
-ib is oxelusion, he will say ‘‘cautious progress’’; but, Sir, it is tantamount
to the exclusion of the middle classes. Sir, I hope that the Honour-
able Members on the Treasury Benches or the Army Secretary will tell
.this House how they propose to revise their policy. Lord Rawlinson
:stated in 1021 that, as soon ag funds become available, steps will be taken
to cstablish in India a Military College such as Sandhurst. 1 am sure
if the Honourable the Finance Member were to come to this House and
ask for money for the establishment of 4 military college in India, every
-section of this House would generously support him and grant double the
amount, of monev he wanted. Therefore he need not. so. far as the question
*of funds 's concerned, hesitate. With these few words, Sir, I bring my
robsarvations to a close.

Mr. President: 1 suppose Members probably desire that the Army
‘Secretary should, ot this stage, make a statement. Is that the reason
"why no Member rises to speak?

(The Army Secretnry then rose in his seat.)

Mr. @G. M. Young (Army Secretary): Sir, I find myself in a somewhat
~novel position to-day. On the two previous occasions on which I had the
honour of addressing this House in regard to military policy on the oocasion
-of the Army Department grant, it was my task to rise at the end of a
long dehate, and answer various questions which were put to me by
‘Honoucable Members who had spoken, presumably with the objeot of
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eliciting information. 1 do not know if T may now assume that Honour-
able Members require no further information about the policy of Govern-
ment in relation to the Army and Army expenditure. 1 must therefore,
make my speech more or less as n matter of guess work, answering the-
questions whioh 1 think Honourable Members would have been likely to-
put, if they had got up to spesk. : '

The first point that I should like to touch on is a new feature in the
military budget this year. As Honourable Members are aware, the level
of military expenditure has been provisionally fixed, for a total period of
four veurs, of which three remain, at 55 crores and 10 lakhs. Some
Honougable Members, in spenking in the general discussion on the budget,
seemed to regard this as a fixation of the level of military expenditure
for all time, although the arrangement wus quite clearly explained by the
Honourable the Finance Member. It is, Sir, by no means so. On the
contrary, it is a direct and a very practioal step towards the further pro-
gressive reduction of military expenditure. As Honourable Members wilk:
remember, fome time ago, the Commander-in-Chief and the late Finance -
Member informed the House on more than one occasion that there was
no prospect of military expenditure being reduced in the near future, but
that there was & prospect of its being inoreased. That second prospeot,
Sir, no longer threatens us. The reason is that we have now entered uponr
this zrrangement of a fixed budget, within which the military authorities .
themselves will finance the urgent expenditure which is needed for re-
equipping the Army. At the end of that period, three years from now
there is, as the Honourable the Finance Member has said, a definite prospect
of a substantial reduction in expenditure. What is happening now is that, .
besides the control of the Finance Department over military expenditure,
the military authorities themeselves are exercising s further control, I
should hésitate to say which is the more rigorous of the two. All I know
is that high military officials at Army Headquarters frequently tell me-
now-a-days that they have the utmost difficulty in getting the consent:
of their brother ofticers to certain items of expenditure which they wish:
to incur. Their difficulty is, I think, almost equal to the difficulty which-
I experience, once s year, in inducing Honourable Members of this House -
to let me have some money for the Army Department. The Honourable -
the Finance Member has acknowledged gratefully the manner in which the -
Army puthorities are co-operating with the Finance Department in econo-
mising and preventing waste. My friend, Col. Crawford, made a very
interesting suggestion the other day, that some lectures might be given to.
staff officers, or at the Staff College,qabout the financial position of the
country, sc that the Army might take a closer interest in the finances of’
the country. and the relation of military expenditure to them: Well, Sir,
he will probably be interested to learn that it was very much in that:
wav that the economy campaign was started. Leoctures were given, which-
did endenvour to interest military officers in that very muatter. The result
of the campaign is that, whereas two vears ago the then Finance Member-
and the Commander-in-Chief could anly inform the Honse that there was
no prospect of a decrease in military expenditure, and that, on the other
hand, there was a prospect of increase, the present Finance Member has
been nble to tell the House that theme will be, after ancther three vears,
the probability of a substantial reduction in militarv expenditure. Thas-
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«<change of position is due to the new arrangement which hes been intro-
<duced, and to the co-operation of the military authorities. My Honour-
_able friend, Mr. Birla, found nothing to commend in this. He said,
in offect:

-* If the Army authorities can now find something like two crores of rupees out of

their ordinary allotment to finance the re-equipment of the Army, it only shows that
there must have heen a most appalling waste up till now.”

Well, Sir, there is a degree of truth in that way of putting it. But I
should like the House to know that the finding of this amount of money
has not been un casy matter. It has been u matter of much consideration
.and very hard work. I would also like to suggest that, if every attempt
at economy and every substantial reduction of expenditure is to be greeted
by a criticism. of that kind, it is not very encouraging tc further efforts.
The Army do deserve, I think, credit for having made these economies
.ipossible.

Now, Bir, 1 turn to a subject which 1 am sure Honourable Members
would hgve spoken on at length if they had spoken before me, and that
is the Indian Sandhurst Committee’'s Report. I have always found it
-diflicult to understand why those critics of Government, who were prepared
w uccept the Report of the Iudian Sandhurst Committee, find that the
propusals of Government on that Report are wholly unacceptable and
inadequate. In the summer of 1927, while the Government of India and
their military experts were cnguged upon the consideration of the Report,
the word went forth that Government had entirely rejected the proposals
-of the Skeen Committee. On what autbority that word went forth, or
with what knowledge, 1 cannot guess, except that it could not have been
from anybody who was privy to the counsels of the Government of India
.at that time. But that preconception, and misconception also, was estab-
lished, and huas prevailed ever gince, even after the publication of the
“Government of India’s proposals. Last year we had only a hurried debate,
-on a motion for adjournment, during which there was little time for me
to give a full description of what the Government were doing, and little
time clso for the critics of Government to develop their arguments against
what the Government were doing, or to explain fully in what respect they
found the Government of India’s proposals unsatisfactory. Since then
not very much more has emerged; but there are two points on which more
-or less definite dissatisfaction has been expressed. The first is in regard
to the perpetuation of the EHight Units Scheme. It is maintained by the
-ctitics of Government that that system is s form of invidious segregation,
and that Indians do not care to serve in these umits. My experience,
-guch as it is, is that, when these units were started, there was a tendency
to look down on them, as there always is a tendency to look down on
something new. But that tendency is rapidly disappearing, if it has not
already disappeared. Apart from that, as a practical measure, Indianisa-
ticn by units is far more efficacious, and far more rapid, than Indianisation
by individuals could ever be. As I think T told the House last vear, the
‘units that are being Indianised will be fully Indianised within 22 or 23
vears from the time that they were set apart for Indianisntion. Tinder
‘the Skeen Committee’s proposals, if the necessary candidates were forth-
-coming. vou would have the whole of the Indian Army officered, half by
Indiana and half by Englishmen, by 1952. But no single regiment would
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be oflicerea entirely by Indians by that time or for many years after
that date. Therefore, Sir, it seems to me that, in the principle of the-
Eight Units system, you have u more rapid and efficacious method of Indin-
nisation than you would have under the proposals of the Indian Sandhurst
Committee. The other direct criticism of the Government of India's
decision on the Skeen Committee's Report is in regard. to the establish-
ment of an Indian military college. Those who compluin against Gov-
crument forget thut the Committee recommended the establishment of
this college in 1933; by which time, they said, the number of candidates.
coming forward and qualifying would be more than Sandhurst in England
oould uccommodate, and at the same time sufficient to justify the creation
cf a rilitary college in India. As I said last year, the¢ Government of
Indin occept the principle of this proposal. When the time does come.
and therc are more qualified candidates availuble in India than ocan be
snccommodated in Sandhurst, and when there are enough qualified candi-
dates in India to justify the establishment of such a college, that college
will undoubtedly be established. The Skeen Committee, us we know,
laid down a time-table for Indianisation by & progressive increase in
number of the vacancies to be offered to Indians, subject, of course, to
candidates passing in those numbers. It is no use offering 40 vacancies.
in one year if you get only, say, 17 candidates. 'T'he Government of
India, in sccepting the initial recommendations of the Committee for
doubling the existing number of vacancies at Sundhurst, had in mind the
argunient of the Committee that this should be the first step towards
attracling o larger number of qualified candidates. If it does attract a
larger number—if we get in one year, I won't say 20, but nearly 20 quali-
fied cundidates—the question of a further increase in the number of
vacancies 15 bound to arisc. It is not a question of Government meking
a promise. The pressure of public opinion will be irresistible as soon as
we get the requisite numbers of qualified candidates. At present, although
we are allowed to carry over from vear to vear the vacancies which have
been unfilled the year before, even so we do not get the whole number.
There has never been a single year up to now in which ten candidates have
passed into Sandhurst, and ten out again. Well, Sir, as I have said,
when we get to the stage, mentioned by the Committee, although we do
not prophesy that that is going to happen in 1983,—the question of estab-
lishing an Indian military college will arise.

My friend, Mr. Ranga Iyer, said that the 8keen Committee also rocom-
mended that we should take steps now towards getting this college ready
in time for 1988. Well, Sir, as I shall show later, we are doing this. Before
T get to that point, T should like to say something now about Viceroy's:
commmissioned officers and soldiers of the Indian Army. Bpeaking the cther
day in the general discussion on the Budget, my friend Mr. 8hah Nawnz,
said, if I recollect aright, that the Kitchener College in Jullundhur was nob
nearly enough. I suppose he was referring to the King George’s Roya] Indian
Military School at Jullundhur. If he was, I entirely agree with him that
it is not nearly enough, and that is one of the ressons why we have a
larger school of the same kind at Jhelum, and are proposing to establish
yet another school of the same kind at Agra. They are not of course
colleges, but schools for the education of the sons of Indian officers sand
men. They fulfil & very urgent need, and it is to them that we look for a



THE GENERAL BUDGET—LIST OF DEMANDS. 1847

higher standard of education and efficiency in the non-commissioned officess
and men of the Indian Army of the future. But besides that, we have
another step in contemplation which Honourable Members may have noticed
in the budget estimates. Next July there will be established a Military
Training College at Nowgong. That College is going to hold sbout 150
students, taken from among the younger Indian officers, non-commissioned
officers and nren. The object is to train them up to the standard required
of a platoon leader. We hope that the younger and more promising ones
will proceed from there to Sandhurst, as what are called Y cadets. As
Honourable Members are aware, we have a reserve for Indian officers of
five cadetships a year, extensible up to ten, if there is a corresponding defi-
ciency in the number of qualified candidates for direct commissions. 1 anti-
cipate that, along this particular line, we shall get even greater expansion,
and that, in time, a large number of men will obtain conrmissions in this:
way; that is to say, they will go first into the ranks as Indian officers, then
they will go to this Kitchener College, which we are establishing at Nowgong,
and later, they will go to Sandhurst. The College, as I have said, Sir,
will be founded in July of this year. There will be three terms, each of 50
to. 55 students. When the time comes to form an Tndian Military College
on the lines of Sandhurst, we shall have had for some years in existence
an Indian Military College training young men up to the standard of piatoon
commrander. It seems to me, Sir, with all deference to Honour-
able Members, that that is a better way of laying the f>unda-
tions of an Indian Military College on the lines of Sandhurst than anything
that has been suggested as yet.

Now, 8Sir, T come to another burning question on which we have heard
several criticisins during the general discussion of the Budget, and that is
the Territorial Force. SWB are constantly being told that the Indian Terri-
torial Force is of entirely insufficient strength, and we are agked, ‘“What are
20,000 men in a country of the size of India?’’ Well, 8ir, the force is
small, but it is not yet full. We have not even got the 20,000 men; we
cannot get them. We are 1,600 short in the provincial battalions. The-
only battalions that are full are some battalions in the North of India,
where we get more or less the samie class of recruit as we take for the regu-
lar Army. Now, the whole object of the Indian Territorial Force is the-
foundation of a national army, and the recruitment of those who belong to-
what are sometimes inaptlv called the non-martial classes. That is the
reason for the existence of 'he Terrilorial Force. Of course, while the
movement is still in its infaucy, it is likely that progress among those
classes will be slow. That is why, as I have said, it is only those battalions
which are recruited more or less from the same sources as the regular Army
that are at present up to strength. But I do wish sometimes that those ¢f
our critics in this House who are leaders of public opinion, instead of merely
criticising our administration of the Territorial Force and telling us that it
is not nearly large enough, would do something themselves to fill up the
battalions that are not yet up to strength. We cannot do more than make
them available, provide the staff, and provide the money. We have done
all that, and we have not yet got sufficient mren. It is only by the develop-
ment of the Territorial Force that we can ever reach a national army. My
Honourabla friend Munshi Iswar Saran the other day talked about martial
and non-mnttinl classes. He ndmitted that we have no distinetion between
them in the officer ranks of the Army. We have also no distinction in the
Terr'rorial Force, except that the Territoria]l Force is primarily for the non-
martial classes. In the Regular Army we nrust still maintain the distinction

12 woonw.
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:and go on recruiting from the clusses from which we have always recruited,
‘not even from all of them, but only fromn the best. It is a small Army und
it is absolutely essential that it should contain nothing but the hest
‘mraterial.  But T think some Honourable Members must be under a mis-
apprehension when they talk about these non-martinl and martial classcs.
For instance, my Honourable friend Mr. Ranga Iver just now said, *‘Wherc
‘are the Madras soldiers?’’ I do not know whether he has heard of the 1st
King George’s Own Madras Sappers and Miners, which is one of the finest
‘regiménts in the Army. I was told the other day that at Razmak in
Whaziristan the annual tug of war is regularly a3von by a unit of the Madras
‘Sappers nnd Miners. This is a unit which, my Honourable friend would
say, consists of non-martial classes. They are there, serving up at Razimak
‘in the Frontier Army, and, as I say, regularly winning the tug f war.
(Cheers.) . : .

My Honourable friend Colonel Gidney made some criticisms in his speech
‘during the general discussion of the Budget, and some suggestions for
-economy. One thing he said was that the administration of the Army Head-
: %mrtera was top-heavy and that we spent too much on overhead charger.
He compared us unfavourably with commercial firms, forgetting, I venture
to say, that comnrercial firmes exist for carrying on business in peace time,
and that the Army exists for meeting the cmergency of war. It is obvious
‘that we must have a larger administmtive establishment than a commercial
firm has. All the same, we have done n good deal to reduce, and econo-
mise in, the administrative branches of the Army. At Army Headquarters
we have had, as Honourable Members know, two Committees, presided
over by Bir Charles Innes, which overhauled and made reductions in the
‘officer establishment. Last year we took advantage of the presence of Mr.
Hesgeltine in India, to get him to report on the possibility of reductirns in
the ministerial establishnrent. Mr. Heseltine was only able to investigate
a small portion of the offices; but he gave us a report which contained very
valuable suggestions. These suggestions have been followed up, and there
.i8 now a prospect of economies of something between two to three inkhs
-of rupees o year in Army Headquarters; not as much as ten per cent., T am
zbhiaid, o8 my Honourable friend suggested. But still it is a very consider-
-able econonry. '

Lieut.-Oclonel H. A. J. Gidney (Nominated: Anglo-Indians): The
personnel is increasing.

Mr. G. M. Young: My Honourablo friend also made another suggestion,
that we should reduce the number of Royal Army Medical Corps officers
serving in Tndia, and substitute members of the Indian Medical Department.
He said that the R. A. M. C. personnel seented to consist entirely of majors;
that captains and lieutenants are kept at home and only majors are rent
out here, and that we have to pay for the majors while they pay for the
-eaptains and lieutenants. As a matter of fact, if my Honourable friend looks
at the British Army Tist, he will find that the proportion of majors to
captains and lieutenants is higher in the service as a whale than it is in the
Indian establishment. I admit that the proportion of majors, even in Indin,
is high: but that is duc to abnormal eonditions immediately after the War.
It is just the same in the officer ranks of the Indian Army, as stated by my
Honourable friend,” Colonel Orawford the other day. We have to fnce o
prospact later on of an enormous number of majors, simply because officern
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‘were recruited in very large numbers during the War and recruitment fell
off, as Honourable Members know, very greatly immediately after the War.
We are taking sleps to meet this situation when it arises, and we have
already addressed the India Office about it. The difficulty 18 not actuslly
upon us at the monrent, but it is one which we shall have to face later m . .

Lisut.-Oolonel H. A. J. Gidney: For these abnormal conditions you must
take abnormal measures to remedy the position.

Mr. G. M. Young: That is what we are doing. At this moment we are
-engaged in devising measures which will be utilized when the time c/mes.

My Honourable friend Colonel Crawford also referred to the Air Force,
-and advocated an extended use of the air arm for internal security. As I
explained in answer to a question, we are getting two large troop-carrying
machines for experimental purposes, and if we find that we can use such
machines with greater economy and efficiency than other methods of trans-
port, we shall certainly do something in that direction. I think that 13 all
I have to.say at present, Bir. I have endeavoured to anticipate the sort
-of criticisms that nright be made; and if my speech has been in any way
inadequate, I hope Honourable Members will forgive me, for the renson
that they have as yet given me nothing to bite on.

Mr. President: Thoe question is:
“That the Demand under the head ‘Army Department’ be reduced by Rs. 5,35,009."
The motion was negatived.

Indian Medical Department.

Lisut.-Oolonel B. A. J. Gidney: Sir, the motion that stands in my name
iR
““That the demand ander the head ‘Army Department’ be reduced by Rs. 100,

and the subject I wish to bring forward relates to the proposed new rates
of pay to be given to the Indian Medical Department,.

The Hcnourable the Army Secretary will, I think, bear me out whél I
state that, after econsiderable agitation, a committee was appointed to
examince. this matter, and the deliberations of that Committee resulted in
the issuing of a circular which I believe is now before the various Provincial
Governments for their opinion. I also believe, T speak subject to correction,
that the revised pay to this Department has been practically agreed upon
by the committee that sat on the subject. Sir, on behalf of the Indian
Medical Department, I desire, on the floor of this House, to express my
gratitude and to thank the Army Secretary and the Committee that went in-
to this matter for their generosity in recommending this increased pay, hut,
in thanking them, I feel it my duty to bring to their notice eertain very
serious flaws and disadvantages embodied in this new scale. The sslary
rceornmended is Rs. 200, rising to a thousand. The maximum is -anly
obtained by senior majars after four years’ service in that rank. Now, Sir,
T wonder if the Army Secretary and the Commritiee that inquired into this
matter ever realised that, when they recommended this increase—this
‘maximum of Rs. 1,000—it had only a paper value and that very few, if any,
of the present members and new entrante would ever enjoy it. Let me
-explain my position. A student enters the medical college st an average
age of 19 as ascertained by the average age of the last 2§ 4th Class M. A.
Surgeons in the army list. He has to undergo a five years® training, which
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brings him to the age of 24 when he enters the Indian Medical Depart-
ment. He has to perform on an average, 23 years' service before
he is made a Lieutenant, which brings him to the uage of 47.
This enn be corroborated by a reference to the army list. He
hos to put in on an average, 74 years, of commissioned service
before he obtaing the rank of Major, which brings him to 544 years.
This also can be corroborated by a reference to the army list. As s Major
he has to put in 4 years before he can get this new maximum pay of
Rs. 1,000, per month. I ask the Army Secretary how is it humanly poasible
for & man of 543 yeurs of age to serve another four years in order to earn
this maximum. He is superannuated at 55, i.e., six months after obtain.
ing his Majority, That is the most serious drawback of these new grades
of puy. I go further. Besides this impossibility of new entrants ever
having enough service to their credit to secure the maximum rates of pay,
I shall now show how these new rates will effect the present incumbents
in the Department. Now as per army list, 1928, there are today 188 first
class Assistant Surgeons, of whom 102 are in military, the balance are in
civil employment. The average age of these Assistant Surgeons is uhout
48. A man has to serve on an average for 23 vears before he is made a
Lieutenant. The average age of a Lieutenant is 50. He has to put in 7'63
years of commisgioned service before he becomnres a Major. The average age
of a Captain is 52§, He has to put in 8'28 years of service before he attains
the rank of Major. The average age of Majors is 58 and he has to serve as
such for 4 years before he qualifies for Rs. 1,000 per month. Now, Bir,
I ask the Army Secretary, how is it possible for any of these men to rcceive
the benefit of the maximum pay? Tt seems to me physically impossible.
The result is that, of the present eadre, with the average promotion to com-
missioned ranks of about 4, per annum, scarcely any of them will recoive
the benefits of the higher pay for most of them will be superannuated by
then and therefore this bait of Rs. 1,000 is practically a myth. With all
respect to His Excellency the Commander-in-Chief the Honourable Merber
the Comnrittee and with my sincere gratitude for what they have done,
I say these new rates of pay are of no benefit to the senior men. It is onl
holding out a bait for men to remain in the Service and the practical result
is one of status quo anfe for most of the men will retire on superannuation
on their present rate of pay, namely Rs. 700 & month and some on Rs. 800.
Now, Sir, the new rates are offered only to those memberg of the Indian
Medical Department in military employment, for vou are suggesting the
exclusion ot those members who are emploved in civil appointments. .I
hope vou are not exeluding thosé emplcyed on Railways who only receive
an extra allowance of Rs. 50—75 per month. T hope the Honourable
Member renlises that nlmost half of the eadre of the Indian
Medieal Department is today emploved in ecivil and other mis-
cellaneous appointments.  Though T quite agrce that a man who is
employed in a eivil appointment. and who is in receint of a higher pay should
not receive any additional advantage, I hope the Honourable Member does
not include those who are employed in other Miscellaneous Departments,
who do not receive such advantages. T should also like to know whv an
efficiencv bar is. demanded for 4th, 8rd and 2nd class M. A, Surgeons befors
receiving their increments. Will this apply to those in civil employment?

1 do not know whether these néw rates of pay have been sent to the
Becretary of State for sanction. but I do urge on the Army Becretary to



THE GENERAL BUDGET-—LIST OF DEMANDS. 1861

realise that it is neither fair nor generous to offer a rate of pay to men
when very few of them will be able to realise any benefit. I would suggest
to the Army Secretary as alternatives to a time-scale promotion the following
for his serious consideration—(1) The seconding of the senior men; (2) the
ingtitution of unemployed lists, the same as in the senior ranks of the Army;
(8) the scconding of al] men holding miscellaneous appointments; (4) tem-
porarily increasing the commissioned ranke; (5) First Class Assistant Sur-
geons of 82 years’ service and over to be granted a pension of a Captain,
If these are not acceptable to the Army Becretary I would suggest what
I have so often done, the introduction of a time-scale promotion to com-
missioned ranks as the only solution of a very vexed problem and grievence.
You have granted this relief to the India Unattached List and the India
Migcelleneous List, and in doing so you added to the military expenditure
of this country a sum of over 20 lakzs and why do you deny similar relief
t7 an equully important ancillary branch of the Army—the Indian Medical
Department? You cannot compare men of the India Unattached List with
the Indian Medical Department. One is comparatively less educated. The
other is a fully qualified professional man. In addition you give the India
Unattached List man a pay which is higher than what is given to & man in
the superior railway services. Why! A Corporal in the India Unattached
List with allowances gets more than a 4th Class M. A. Surgeon and even an
officer in the railway superior services recruited in India. A Sergeant gets
much more, whereas a Quarter Master Staff Sergeant gets something likeé
450 ‘neluding allowances. You have done this without hesitation in the case
of the India Unattached List, non.commissioned officers and departmental
officers, and here you have in the Indian Medical Department Service of
professional men from whom you demand a higher standard of living, a
higher standard of knowledge and a higher sense nf responsibility, and yet
you refuse to give them not only equal treatment, but a salary which is
little more than half of what the promoted soldiers from the ranksg of the
British Army gets in the Indin Unattached List. You have, moreover,
given the India Unattached List a higher rate of pension, and now you
recently submitted to the Secretary of State recommending a new rate of
increased furlough pay for the India Unattached List.

Bir, this is the generous way in which the Army Department is treat-
ing the India Unattached List. which is an ancillary branch of the Army,
the same as is the Indian Medical Service, Moreover the Indian Medical
Department is attested in the snme way as any British soldier and is
therefore his equal as a British Officer but because it is recruited from this
country the men are treated as inferiors as belonging to » lower class, and
yet these vory men of the Indian Medical Department are made use of as
medical officers when occasions arise in the British Army in India.

8ir, T have given this matter prolonged and careful consideration and I
believe the only way of getting over this very difficult question—a ques-
tion which His Excellency the Commander-in-Chief and the Army Secre-
tarv realise hns been agitating the entire Department—is to introduce a
time-scale of promotion in the commissioned ranks.  This is. the only way
by which new entrants will be able to enjoy the new rates of pay now under
considerntion. Might I, for his information, suggest what I would consi-
der to be a reasonable remedy for this absolute impasse created by the
present system? I would suggest for the consideration of the Army Becre.
tary the Yollowing time-scale promotion:—(1) A First Class Assistant Sur.
geon, after 30 years’ service, to receive Ra. 500 per month as suggested in

B2
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the new rates. (2) A First Class Assistant-Surgeon, on completion of 22
years of service, to be made a Lieutenant on Rs. 650. (8) On completion
of 35 years service, i.e., 3 years' service as Lieutenant he should be made
Captain on Rs. 750. (4) After 2 years’ service as a Captain, he should be
mado & Major on Rs. 850. (5) Major after one year's service Rs. 900, (6)
Major after 2 years’ service Rs. 950. (7) Major after three years' service
Rs. 1,000. 1f you apply this time-scale to the average age at which a
student enters vollege and the Department, you will find that he has just
ftinve enough t put in 4 years as & Major in order to receive the maximum
pay of Rs. 1,000, that is to say, before he is 55 years of age far he will there-
by have n chance of serving 4 years as a Major and obtaining the benefit of
the new rates, otherwise it is absolutely impossible for him to benefit by the
proposed new rates. I know that some of the present Majorg will enjoy
these benefits, but vou must remember thut these men entered the service
at & much younger aga than today with the demand of a Senior Cambridge
qualification. The new rates of pay are generous to the 4th, 8rd and 2nd
clars Assistant Surgeons, but are distinctly un-generous toc the senior men,
and it is the senior men you want to retain in your Department.

I hope the Army Secretary wili give this matter his early and pereonal
congideration, and so remedy what I consider to be a serious, though un-
intentional, error or miscalculation on the part of the Committee that sat
on this matter.

Mr. G. M, Young: Sir, I can promise my Homourable friend that all
ho has said today on (his subject wili reccive the attention of Government
before they make a final recommendation to the Beoretary of Btate, [
have not been able, of course, to check at this moment what he said about
the inadequacy of the rates, or whether they are such that officers have no
chance of drawing the highest salary in the scale for an appreciable period.
That was certainly not the intention of the revision. In revising the sca'e
of pay, we expected that, in each grade, officers would enjoy the higher
rates for exactly the same periods as they enjoy the present rates of pay
in those grades. If there is a flaw in the scheme, which has the effect
suggested by the Honourahle Member, T ecan only say that I am most

ateful to himn for his criticisms, and will certainly take steps to inquire
nto the matter.

Idieut.-Oolonel] H. A, J. OGidney: In view of the remarks that have
fallen from the Army Secretary, T desire, Sir, to withdraw my amendment.

The motion was, by leave of the Astembly, withdrawn.

Pensions of I. M. D., I. M. L. and I. U. L. Officers who retired between
- 1919 and 1927.

Lieut.-Oolonel H. A. J. Gidney: Sir, my next motion refers to the
pensions of Indian Medical Department, Indian Miscellanaous List and
Indin Unattached List Officers who retired between 1910 and 1027, and
reads: g _ .

“That the Demand under the head ‘Army Department’ be reduced by Rs. 100.”

- 8ir, ¥ would draw the attention of the Houss to the conditions that
prévail not only in regard to members of the I. M. D., who retired between
ot
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1919 and 1927, but with regard to members of the I. U. L. and I. M. L.,

who retired between 1919 und 1925, Loth in India and in England, in the
mattar of pensions. There is on revord & lengthy correspondence on this-
matter between the India Unattached List Departmental Association and’
His Excellency the Commander-in-Chief as also with the Becretary of State-
and other well known authorities.

I wish to draw the Armny Secretary’s attention to the differencs
between the pensions of the India Unattached List and the I. M. D. I
do not wish to repeat my speech of last year showing the similarity of
service between them or make invidious comparisons between their quali-
fications. Comparisons are always odious but when they are informative
und instructive they are at times necessary, so I shall confine myself to my
demunnd and trust my remarks will bring hoine to the Honourable Mcember
in Charge of the Department the neoessity for doing something to
equulise the conditions. Before and in 1914 various representations wers
made for increased pensions and in 1921 a new rate of pension was sanction-
ed- This new rate of pension to the I. M. D., and 1. U. L., was an im-
provement on their former rates and had retrospective effect from 1918,
These new rates of pension were given provisional to subsequent periodio
revisions depending entirely on the rise and fall of the oost of living. Im
1924 the Government of Indin reedived a letter from the Becretary of State
for Indin informing them that the pensions of Departmental Officers on the
Home establishment had been inoreased from 1919, from £200 to £450, and
asking the Government of India whet steps they intended taking in regard
to corresponding Indian Departments including the I. M. D., The 8ecre-
tary of State, I understand, suggested that the I. M. D. should be includ-
ed in this eonsideration. I asked the Army Becretary a question on this
very subject and he stated that no such communication was received
from the Secretary of State regording the I. M. D I accapt the Honour
able Member’s denial, but I think I am right in saying that the Secretary
of State did write to the Government of India and pointedly brought to its
notice the difference in the treatment of these officers with regard to the
‘advanced rates of pension.  As a result the Government of India drew up
a new scale of pension for the I. U, L., but from which the I. M. D.
was absolutely excluded. From the 1st October 1925 these new rates of
pension were sanctioned for the I. U. L., and I. M. L., from which the
I. M. D. were excluded. From 1925 onwards I repeatedly brought this
meatter to the notice of the Government of India, who at last awoke to the
necessity of equalising the position of these two ancillary branches of the
Army, and the I. M. D. were granted a somewhat lower rate of pension, from
1927, that is two yeurs after the I. M. L. This is the present position. The
Army Department refuses to give these new rates to the I. M. D. from
1027 a8 was givem to the 1. U, L. The Army Department refuses to give
to those I. U. L. pensioners who retired between 1919 and 1925 the same
retes of pemsion that were given to the department in 1925, though it was
thev who by egitating suoceeded in obtaining this benefit. The result is that
we today have three sets of pensions for the 1. M-D. and 1.U.L. Those men of
the I. U. L., who retired before 1019 after giving of their best, those who
retived between 1010 sand 1936 snd those who retired after 1925, The
same applies to the 1. M. D. exeept that the last incresse in pensions was
given from 1027 and net 1925. The Army Becretary may say that the
giving of retroepective eflect beyond the heginniny of the owrent finaneiad



1864 ‘ LEGISLATIVE ASSEMBLY. [14ra Mar. 1929.

[Lieut.-Colonel H. A. J. Gidney. |

year is against the policy of the Government. This is not correct and I
quote from the Lee Commission recommendations which gave advancernents
of pay and pension with retrospective effect to various services; the Opium
Department for instance which had ceased to recruit for years. '

And yet the Government of India denied to accord the same concessions
to these men of the I. U. L. and I. M. D., who rendered yeomen service
to them during the War. That was in 1919. In 1925 new rates of pen-
sion wero given to the I. U. L.  In 1927 another rate of pension was given
to the I. M. D., one of the ancillary services of the Army. Thus three
rates of pension were in vogue. Now, Bir, I think the Government of
India has a duty to perform. Here ure these men who have rendered as
I have said years of excellent service to the Army and are deprived of the
new rates of pensions, though by the promise of a revision an assurance

was implied and though it was due to their efforts that the enhanced rates
were sanctioned.

(At this stage Mr. President vacated the Chair which was taken by Mr.
Deputy President.) .
They sre thereby deprived of the amenities of life which those who
followed them are today enjoying. In wisw of the promises made at the
time, these pensions were sanctioned, I submit the Government of India
should not shut their eyes to a sacred duty, should not bury their mis-
deeds and try to live down a wrong policy in the hope that death or time
will hide it.  For after all my demand concerns about 200 men only.
After all these 200 men are old, death takes its yearly toll, they are in-
oapable of agitating, they are incapable of putting pressure on the Army
Department except by constitutional measures. They have failed in sll
these measures. A statement was made in the columns of the Staiesman
regarding the claims of these men, and in commenting on it the Editor,
while sympathising with their lot, wdvised that the grievance should be
véntilated, not in England and the War Office but on the floor of the
Assembly. It is for that reason I have moved this motion on the floor of
this Assembly to place before the Gdvernment an absolutely sacred duty
which should be performed by the Army Becretary. I consider this a
saored and so'enm duty for-the Government to again very carefully con-
sider the needs and claims of a body of retired men, about 200 in number in
the I. M. L. and about a similar number in the I. M. D., and to give
to those who retired bctween the years 1919 and 1927, the same rates of
pension that are being given to the pensioners today. Of course, I am
sure the Army Secretary does not want to add to the military budget.
Does he? 1 am sure he wishes to retrench wherever he can. The Army
Department has started an economy campaign, cannot this economy cam-
paign effect further reductions in the Army Estimates and so supply the
small fum needed for my demand for this would help to give comfort, ease
and relief to & body of men who served their country and Army truly snd
well. 7 To deny these old and faithful servants the bafest justice is in my
opinion a discredit to the Army Department under whose care they still
remain. I appeal to the Army Secretary to reconsider this matter, not to
think entirely of his present servants in the I. U. L. and I. M. D., but
to think of those who helped to build up the Army to its present position.
The Government should first attend to their needs, moreover as I said it
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concerns only a very few people. -Give to them what you have given to
others, Why give more to those who ate already in receipt of much and
deny a little help to those, who for no fault of their own, have been penalis-
ed and are thereby denied the ordinary armwenities and comforts of life?

My proposal is this. 1 ask the Army Secretary ‘to give to all the pen-
sioners, all the I. U. L. and I. M. D. men who retired between the years
1919 and 1927 the same rates of pension that have been given to the I.
U. L. in 1925 and I. M, D. in 1927, I further subwit that it is not
just to refuse to give the same retrospective date to the 1. M. D., and to
have sanctioned it two years after you gave it to I. M. L. I therefore
suggest to the Army Secretary to reconsider this matter and do justice to
these worthy men.

Mr. G. M. Young: 8ir, as my Honourable {riend knows, we have dis-
cugsed this question many times, and he has made many representations
either to His Excellency the Commander in-Chief or to myself on the
subject. I sympathise very much with what he said. It was hard on
the Indian Medical Department that they should get their improved rates
of pensions two years later than the retired officers of the India Unattach-
ed List, with whom they have slways had a treditional connection. But
that does not mean that the Indian Medical Department was exactly or
the same {erms in all matters of salary and peneion -as the India Unattach-
«d List. It is true that the Government of Indin themselves have held
that any change in the conditions of service or of pension in the Indian
Unattached List necessarily raises the question of doing something simi-
lar for the officers of the Indian Medical Department. That position
was first taken up, I think, by the Government of India, before the
Secretarv of State did so. That is my impression, but I have not got
the papers before me. This does not, however, confer upon the Indian
Medical Department the right to demand exactly the same concessions
or improvements as may be granted to the India Unsattached List.

As regards the general question of giving retrospective effect, I can
only say that one cannot do this, One cannot improve pensions, except
for future entrants. It has been done, as far as 1 know, in none of the
public services. As' my Honour@ble friend is aware, pensions in the
Indian Army were improved to & considerable extent some time ago.
But that did not mean that every living retired Army officer got an
increaged pension.

Lieut.-Colonel H. A, J. Gidney: Is that the principle you adopt? Then
1 must agitate, agitate, agitate, till it is changed.

Mr, G. M. Young: That has been the principle. As I have already
said, I very much sympathise with the Honournble Member. I am very
sorry I cannot accede to his request. The matter has been fully consider-
ed by the Government of India, and my Honourable friend’s own re-
presentations received the utmost and careful conmsideration. I wish 1
could meet his wishes, but I regret that 1 canrot.

Mr. Deputy President: Does the Honourable Member withdraw his
mction? :

Lieut.-Oolonel H. A. J. Gidney: No, Sir.
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Mr. Deputy President: The question is:
“That the Demand under the head ‘Army Department’ be reduced by Rs. 100.”
The motion was negatived.

Temporary 1. M, 8. Officers.
Lieut.-Qalonel H. A, J. Gidney: Sir I beg to move:

““That the Demand under the head 'Army Department’ be reduced by Rs. 100.”

Sir, this motion is one of considersble importance to the country. Iy
refers to the difference in treatment meted out between the permcoent
mcluding gratuity term and the temporary wmeinbers of the Indian Med.
cal Bermviee. I believe, Sir, the present total cadre of the temporary
members of the I. M. 8.—vide Army List of 1920—I speak subject to-
correction,—is 127, and that they are almost emtirely Indians. 1 am bere
therefore speuking on behalf of these Indian members of the Service.
Sir, I wsh to bring to the notice of this House the very ungenerous
treatment accorded today to these officers. In doing so, I find it neces-
gary to divide the Indian Medical Service into two wings, the permanent
wing, in which I include those officers who were employed in the 1. M.
S. on gratuity-terms, and the temporary wing, i.e., temporary 1. M. 8.
Officers. The permnanent wing has a cadre of 620 and the temporary
cadre’s «irength is 127. Out of 620 permanent members of the I. M. 8.,
about 800 are employed in civil duties, which leaves a residue of 300
doing military dut.es in the Army. If you take into consideration 23 per
cent, as absent on leave and furlough you will observe that the medioal
needs of the Indian Army are today performed in the ratio of two
Furapeans to one Indian or in other words, one-third of the medical
needs of the Indian Army are performed by temporary I. M. 3. offigers.
This shows you the important work performed by these officers.

Sir, the gemesis of the temporary I. M. 8. Department is rather
interesting. It was in 1914, at the outbreak of war, when more medical
cfficers were required for the Army that the Army Department issued a
circular calling for recruits in India. There was a liberal response from
Indians and other communities, but at the termination of war in 1920
the services of most of these officers were dispensed with. They could
vot be entirely dispensed with because of the increasing dearth of candi-
dutes in the permanent wing of the I. M. S. and the result was that a
‘srge number of these temporary 1. M. 8. officers were retamncd until
such time as recruits were obtained from England, but this has not
matcrislised up to date and so the temporary I. M. 8. officer continues
tc be recruited, to equalise this deficiency. 1 want the House to take
careful note of this fact. As time went on, the Army Departinent found
it increasingly difficult to secure the services of the 1. M. 3., “om
England, nnd eo they offered various temptations to encoursge candidates
to come to India, and in this way induced certain gratuity-term officers
to come cut to India. The gratuity-term officer enters the f. M. 8. for
a service of six or twelve years as he plesses. If at the end of six vears.
he desires to leave, he can do so with a grstuity of £1,000, if he chooses
to go aftcr twelve years, he ean do so with a gratuity of £2,600. But
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still there is a great dearth of candidates and today the I. M. 8. is much
under strangth. Various officers including the Director-General of the Indian
Medical Service, when on furlough in England have made it their duty
v bring before the medical schools of England the desirability of entering
the Indiau Medical Bervice; but all thewr efforts seem to have faniled.
Today, teking the ixatuity, passage maoney, pay, ete., given to these
gratuity-term officers of the Indian Medical Service the cost per officer-
comes up to nearly Rs. 1,000 & month. Now, 8ir, the temporary Irdian
Medical Service has been in existenoca for aboni 15 years and I submit
bhe can have earned s elsim for retention as a permanent branch of the
Indian Medical Bervice. Evidently, the Government thinks othcrwise:
and although the temporary branch of the Indian Medical Bervice has
more or less, become a permancnt bramch of the Bervice, the Government
have not shown their appreciation of this tervice by attempting to improve
their lot. On the contrary, they are perpetuating a difference hetween
them and those recruited in England: Now, let me refer to a few of the:
differences in the treatment between these two meta of officers. First, as
regards conditions and period of engagement as given in A. I. (India) 284
nf 1922 amended up tc date. General service in India or abroad for one
sear or such less period as the services of the officers are required. - The
contraot is renewable every year, but these remewals of temporary enhgeage-
ment will not be permitted after completion of nine years’ total service,
ia the case of officers in service on 28rd October 1927, or five vears’ total’
fervice in case of those who have entered or may enter service after that
date, unless the officer has been, in the meanwhile, selected for a perma-
nent commission in the Indian Medical Bervice. Interpreted literally.
this means that the tervices of & temporary Indian Medical Service offi-
cer can be disposed of any time by the Govermment whenever it likes.
or whenever the Government can sacure a few more recruits from Europe
or India for the permanent cadre. \

In 1928, or so the Government offerad commissions to Europeans to:
join the Indian Medical Service on certain gratuity terms to which I
hiave alreadv referrcd. That was done with u view to attract rnoro
recruits. Last year, some questions were raised in the Assainbly on-
this subject, and I bLelieve in response to that, Government included
these gratuity terms in the Memorandum regarding appointmeni t and’
conditions of service in His Mujesty’'s Indian Medical Service pubished
on 26th Auguet 1928, and these gratuity terms weve as follows, vide
para. 48 t

“An officer is entitled to retire on gratwity at any time after the completion of
six years' servico from thé date of permament appointment to the Indian Medioal
Bervice, provided he has' given notice of his imtention to do so twelve months in:
advence. The amofnt of gratuity will be as given above, £1,000 after six years and:
£2,600 at the end of 12 years.”

Here, Sir, I would like to bring to your notice that temporar )
made to retire at the end of -n%ne y};ars without any gra‘;ztvyot:ﬂbm::zaag
sny attempt at the establishment of & provident fund. That is-ome very.
laring difference between these sets of officers who do the same work.
deed these temporary 1. M. B. officers do one-third of the total medical’
work in the Indian army. I ask wby should there be this disparity
between the Indian and the Europear when both of them do the seme
kind of wark. I ask the Members of this House to sepport me, should!
there be a vote taken on this matter. ' .
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I shall now draw attention to another differentiation—Rank. Rank
-ger rank, the permanent officer or officer on gratuity terms, is semior to
-a temporary officer. For example a Lieutenant with a day's service in
a hoapital is semior to a temporary lieutenant with two years’ service and
.more and a Captain with even ome day's service as such is senior to u
-emporary 1. M. 8. cfficer with 6 years' eervicec Why should this be so?
‘Why should there be this disparity, I ask? 1s il because the one is an
‘Indian and the other an European? That is uot all, 8ir. This disparity
4n rank not only affects the temporary officer from the seniority point of
‘view, but also from the financial point of view, because whencver any
axtra allowance is uvailable, it goes naturally to the permanens officer
even if he b. junior. For instance, a gratuity-term Indian Medical Ser
<vice officer recruited from England, who, when all is said and done,
is really a temporary officer also gets a command or a 2nd in command
‘allowance ranging from Rs. 150 to Rs. 250 a month in preference (o the
temporary Indian medical officer, though the latter might be a senior
officer in years’ of nervice. I ask why? This surely is.not fair and does
vot obtain in any other branch of the Army. There is the same disparity
‘in regard to pay also. For the firat six years, the basic pay for the tempo-
rary Indian Medical Serviee officer is the same as for permanent officers,
‘but in the seventh year, the permanent Captain or the gratuity-term
‘Captain who has consented to serve on for twelve years, gets Rs. 750 per
‘mensem, while the temporary Indian Medieal Officer, although he serves
for nine vears, cannot rise above Rs. 650. In the tenth year of survice
the permanent officar from England which includes the permanent Tndian
1. M. B. officer also, his pay is increased to Re. 850, while the temporary
officer, even if he ie selected for permanent nppointment to the cadre,
cannot rise above Rs. 850. I ask, 8ir, why this discrepancy? ‘i'hev both
do the same duty. It cannot bear examination, and I am sucprisod that
this has been tolerated for so iong. Why is the temporary oificer not
-allowed the same pay? Agsin I ask, is clothing cheaper in India than in
England? Otherwise, why should s lower outfit allowance be given to
‘the temporary Indian Medical Officer as compared with the British recruit
—a difference of about £100?

Now let us take the question of leave. The temporary Indian Medical
‘Bervice officer receives very limited privilege leave. He can take privilege
‘Jeave for two months for every year or three months at the end of 33 months’
-gervice, if it is continuous. He is denied any furlough. He is allowed no
study leave and has therefore no opportunity to improve his professional
‘knowledge. Tt is not so in the case of the gratuity-term officers, whom
T feel I can call the temporary British officers. They can go on leave
or furlough though that does not count towards theé¥ gratuity. The
ruleg state:—'‘Privilege leave will be allowed to count towards service
for gratuity, but not ordinary furlough or sick leave.” While, in
‘the case of the temporary Indian officer, he is debarred from going on
such furlough. What does this mean? An Indian temporary medical offi-
ocer may desire to improve his knowledge and prospects. If he wants to
-go to England, even after he has given 5 years’ service, you deny him
the right of going on furlough, a right you deny to no other arm of the
‘Service, either Indian or British, You deny him the opportunity to im-
-prove himself 8o that he may come back and enter the permanent cadre,
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and as a rule you deny him selection into the permanent cadre because he
has an Indian degree. In other words you say to him, ‘I will make use of
you for 9 years and after that you must go.”’ Bir, is the perquisite of pro-
fessional knowledge and experience oconfined to the England recruited
doctor? Surely no one in this House will deny that India can produce and
has produced as fine surgeons, as fine physicians, as any other part of the
world. Why then deny these young men who wish to go to England to
improve themselves the opportunity? Why tell them, ‘“You can stop 5 or
9 years and then out you gol!’’ Is that generous? Is that fair? If you
say, ‘‘But I give them a good pay”, ask in reply “‘Don’t you get your
return by the labour and service they give you?” If you didn't, you
wouldn't give him that pay or keep him for so many years. You have
kept this Department going for 15 years | Surely it is time you made it per-
manent or abolished it and threw the I.M.8. open to a competitive exami-
nation as of old instead of nominating your officers as you are doing today.
You cannot go on making a convenience of theso young men in India and
then throw them overboard. It is mot fair to them. In fact I consider it
is wholly unfair.

Ag 1 said just now, no gratuity whatever is allowed to a temporary
IM.S. officer, either at the termination of 5, or 9 years. “Why send him
away after 9 years, just when he is on the eve of getting his Majority ?
You say we will keep you so long and no longer; we will not appoint you
with & few exceptions to the permanent service. Is that right? And
yet the men you get from England, after 6 years, can retire on a gratuity
of £1,000 or after 12 years on a gratuity of £2,600. He retires on that to
England, purchases a practice and ig settled for life. Whereas with the
temporary I. M. 8. Officer, you give him his bare pay from Rs. 500 to
Rs. 650, a rise of Rs. 150 in 9 years of service. 1 challenge any com-
parison of this state of affairs and this treatment in any other branch of

the British Army.

- .Another very serious matter is the transfer to the Reserve of temporary
officers of the I. M. 8. who are required to join the Reserve, provided their
service is satisfactory, and they are not over age after a period of less than
b years. You say to the temporary men, ‘9 years you will serve me, and
ab the end of it I demand from you service in the Reserve of another §
years.”' Compare this with the treatment accorded to the gratuity-
term officers recruited from England. He may be s better man, he may be
better qualified and he may not be, but he is allowed to serve his 6 years
and go to England with a gratuity and no demand is made for him to
serve on the Reserve. It is only the officer who elects to serve 12 years
on whom a demand is made for service in the Reserve. Sir, this is not
fair. Let me take the other point, selection to permanent commissions
in the Indian Medical Service. The temporary I.M.B. man takes a degree
in India but his chances of being selected to the permanent I. M. 8. is
very remote unless he has a British - qualificatjon. In my opinion the
degree does not make the man, the man makes the degree. But why are
you Bo ungenerous in the recognition of 9 years service given you by these
men by refusing to appoint them with few: exceptions to the permanent
service? Rementber, Bir, annual ‘confidential reports are submitted on
th_ese_omcem by their Comminding Officers through the usual channel to
the D. G, I. M. ‘B. " In' these reports it is stated whether they are fit or
not for retention. Yet you deny these men' the beneéfit of the service they
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have done and only demand the face value of am English degree. That is
hardly the way to recognise the service of your men. The confidential
reports may just as well be thrown into the waste paper-basket, for all
the good they do. He may be a splendid fellow, but because he has not a
British qualification, he is not considered fit. Take any other British
service—the R. A, M. C., the Air Force, the Naval Medical Service, in
which officers are granted short service commissions for from 8 to 12

years. The officers of these services get gratuities and, as 1 smid, they
oan start in privata practice.

Well, 8ir, I have outlined these various differences to bring -home to
the Honourable the Army Secretary, in as forcible, as truthful a manner
as I can, the glaring differences that exist between two sets of officers. T
ask him on behalf of a loyal body of men—on behalf of I25 men of the
temporary 1. M. 8.—to consider their grievances to grant them if mnob
equal at least better treatment than they are receiving today. With these
remarks, Sir, I ask members on the opposite Benches and everv European
and Indian in this House to vote in favour of my cut, should the Army
Becretary’s reply be unfavoursble and I am pressed to ask for a division.

Mr, @ M. Young: Sir, I could wish that my Honourable friend
(Colonel Gidney) had consulted me before he brought this motion, be-
cause his whole speech is based on a series of misconceptions, which T
might have been able to remove. I may add they were removed from the
minds of other Honourable Members of this House in Beptember 1927 im
the 8imla Session, when, in answer to a long series of questions by Diwan

Chaman Lal, I made the position as between these two sets of men per-
fectly clear.

It is not a question oftwo sets of temporary officers: gtill less is it
in any way a racial question. I deplore the action of my Honourable
friend, in trying to make a racial question of it. There is nothing racial
in it from beginning to end. The facts are these. We have a number
of temporary officers in the Indian Medical Bervice. They were first re-
cruited during the War. Recruitment now goes on only in proportion as
officers come to the end of their temporary service and retire. That is to
say, we are not increasing the number. The number formerly was higher
than it is. It is now sbout 180. These men come in on a temporary
basis. They know it is on a temporary basis. They sign every year an
agreement in which they acknowledge that their services may be dispensed
with at the end of the year. New comers also now sign an agreement
stating that shey ackmowledge that their service will not, in any case, be:
extended beyond 5 years altogether. Those of them who were in the ser-
vice before 1928 sign a similar scknowledgment, et each vear's extension,
to the effect that their service will not be extended beyond nine years
altogether. These men had a grievance, because there was no such
clause originally in their agreements, and those of them w_ho had_serred
pine end oven, I think, ten years—some of them had s just gnevence
when their services were suddenly dispensed with. As I explained in
detail to the House, orders were imued wnder s misconception. As 8
matter of fact T was mot them Aym- Becretarv, nor were the orders brought
%o the ‘wotice of the Commander.in-Chief.. We did what we could o re-
dress the hardship that had been inflictsd. The hsrdship did undoubtedly
exist. These rheh had gone on renewing their contracts yesr after yesr.
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It is perfectly true that, at each renewal they had to ackmowledge that
they had no right to have their services renewed for more than one year
more, but they had been lulled into a feeling of security, and may have
thought they were going on for ever. That is why we have inserted in the
renewal form of their contracts, this stipulation and acknowledgment that
their service will not, in any case, extend beyond nine or five years, as the
«case may be. Those are the temporary commissioned officers. Of course,
if they are selected for the permanent service, their services are extend-

ed, and that fact is also recorded on their remewal form in some such
‘words as these:

“I understand that unless I am selected for permanent appointment to the Medical
Bervice, my contract will not, in any csse, be renewed beyond such and such a
period.”

Then my Honoursble friend said that, unless these officers possess
British qualifications, they have no chance whatever of being selected for
permanent commissions. That is not the case. I do not remember the
exaet figures, but I think that something not very far short of
half the officers selected for permanent commissions from
among the temporary commissioned officers had only Indian qualifica-
tions. It is quite trne that at the last meeting of the Belection Board no
officer with enly Indian qualifications was selected; but a good proportion
of the officers, selected from the time that this system of appointment by
selection began, have been officers with Indian qualifications only.

Then, %ir, there is no comparison between these temporary service
men, and permanent dfficers of the Indian Medical Service, who have the
option of retiring after six or twelve years with gratuity. These are not
‘temporary officers or gratuity officers, as my Honoursble friend incorrect-
17 calls them. They are permanent officers of the Indian Medical Ser-
vice. Every officer who is now recruited to the permanent medical ser-
vice has the option of retiring after six or twelve years with a gratuity.
Buch of the temporary officers as are selected for permanent commissions
'become entitled to the gratuity in the same way, if they choose to exercise
the option of retiring at the end of the period. Moreover these gratuities
-are granted to Indisns, equally with British Officers; there is no racial dis-
tinction whatever, All officers who are serving on these terms, that is to
'say, members of the permenent Indian Medical Service. have the option
of retiring on gratuities after six or twelve years, whecther they are British
or Indian. 1 explained that very fully 18 months ago; and that is why
T wish my Honourahle friend hed consulted me, because I could have re-
‘moved the misconceptions on which he based his speech. '

Lieut.-Oolonel H. A, J. Gidney: Is not the strength of the temporary
Indian Medical Service cadre dependent on the number of vacancies in the
-permanent Indian Medical Service, and iz not the Indian Medical Bervice
cadre today already short by 100 men?

Mr. G. M. Young: It is perfectly true that theré is a shortage in the
Indian Medical Bervice cadre and that shortage is at present supplied by
the temporary officers. 1 do not see what thatrhas get to do with . this

point,
" My, Deputy PreMident: The guestion is:
4Phat the Pemand under the head ‘Army Department’ be redaced by Rs. 100."

I 3'8
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The Assembly divided:

AYES-—62,

Abdl;{“all Haji Kasim, Khan Bahadur
aji.

Achn’yi, Mr. M. K,
Aiyanger, Mr. C. Duraiswamy,
Alexander, Mr, William,
Aney, Mr, M. 8.
Anwar-ul-Azim, Mr,

Ayyangar, Mr. M. 8. Sesha.
Belw, Mr. D, V.

Bhargava, Pandit Thakur Das.
Chaman Lall, Diwan.
Chatterjee, the Revd. J, C.
Chetty, Mr. R. K. Shanmukham.
Cocke, Sir Hugh.

Orawford, Colonel J, D.
Dalal, Sardar Sir Bomanji,
Das, Mr. B.

Das, Pandit Nilakantha,
Farookhi, Mr. Abdul Latif Saheb.
Gavin-Jones, Mr, T,
Ghuznavi, Mr. A. H.

Gidney, Lieut.-Colonel H, A. J.
Goswami, Mr, T. C.

Gulab Bingh Bardar.

Haji, Mr. Sarabhai Nemchand.
Hans Raj, Lals.

Iswar Saran, Munshi,

Iyengar, Mr. A. Rangaswami.
Jayakar, Mr. M. R.

Jogiah, Mr. V. V.

Kartar Singh, Sardar,

Kidwai, Mr. Rafi Ahmad.
Lahiri Chaudhury, Mr, D. K,

NOES—31.

Abdul Aziz, Khan Bahadur Mian.
Allison, Mr. F. W,
. Ashrafuddin Ahmed, Khan Bahadur

Nawabzada Bsyld

Bajpai, Mr, G. 8.

Bower, Mr, E. H. M.

Bray, Bir Denys,

Coatman, Mr. J.

Cosgrave, Mr. W, A.

Crerar, The Honourable Mr. J.

French, Mr. J. C.

Ghazanfar Ali Khan, Mr,

Hira Singh, Brar, Slrdnr Bahadur,
Honorary Captai

Jowshir Singh. Snrdu' Baheadur Bardar,

Keane, Mr, M,

Lall, Mr, B

The motion was adopted.
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Lalchand Navalrai, Mr,
Lindsay, Bir Darcy.
Mehta, Mr. Jamnadas M,
Mitra, Mr, B. Q.
Moonje, Dr. B. 8,

Moore, Mr. Arthur,
Muhammad Nawu Khan, Bardar.
Mukhtar Singh, Mr.
Munshi, Mr. Jehangir K,
Murt.uu Baheb Bahadur,

Nudu {l( B. P,
Nehm, Pandit Motilal.
Neogy, Mr, K, C.
Phoo nn. Srijut T. R.
Rang Behari Lal, Lala.
Ranga Iyer, Mr. O. 8,

Maulvi

" Rao, Mr. . Sarvotham.

Serfaraz  Hussain Khan, - Khan
Bahadur.

Bassoon, 8ir Victor.

SBhah Nawaz, Mian Mchammad.

Singh, Kumar Rananjsya.

Bingh, Mr, Gaya Prasad.

Singh, Mr, Narayan Prasad.

Bingh, Mr. Ram Narayan.

Singh, Raja Raghunandan Prassd.

Binha, Kumar Ganganand.

Sinha, Mr, Rajivaranjan Prasad,

Sinha, Mr. Siddheswar Prasad.

Sykes, Mr. E. F.

Tok Kyi, U

Mltr;i ':he Honourable Bir Bhupendra

Mitter, The Honourable Bir Brojendra.
Mukharjl, Rai Bahadur A. K.

iny, Y onour ble Bir .
Rao, yMr. V, Panduranga.
Rau, Mr. H, Bhankar.
Rau, Mr. P. R.
Sams, Mr. H. A.

" Bcohuster, The Honourable Sir George.

Shillidy, Mr. J. A,

Bingh, Rai Bahadur B. N.
Btevenson, Mr, H, L.
Webb, Mr. M.

Yamin Khan, Mr Muhammad,
'i"oung, Mr. G. M.

—

Lieut.-Oolonel H. A. J. Gidney: Sir, the next item T wish to move is 8

very small one, and I move:

*“That the Demand under the ‘Army Dopartment' be reduced by Rs. 100 (Pay and
technical allowance to Foremen and Assistant Foremen of Asiatic domitile in the

Ordnance Department).”
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Several Honourable Members: Withdraw, withdrnw.
(The Honourable Member then sat down )

“ ?.'l.l;. Deputy President: Is the Honourable Member not going to move:

Lisut.-Colonel H. A, J. Gidney: No, Sir.
Mr. Deputy President: Mr. Moore; Mr. Neogy; Dr. Mccaje.
Mr. Arthur Moore (Bengal: European): 8ir, I want to speak . . .

Mr. Deputy President: The Honourable Member ncver got up when I

called out his name. Therefore the Honourable Member has lost his.
chance,

Mr, Arthur Moore: I did get up . . . . -

Mr. Deputy President: I did not see the Honourable Member getting
up, and so I called out Dr. Moonje's snd Mr. Neogy's names. I am sorry,
what can I do?

(The amendment in the names of Mr. Moore, Mr. Neogy, Dr. Moonje:
and several others were not moved.)

Mr, Deputy President: Mr. Munshi.
Several Honourable Members: Withdraw, withdraw.

(At this stage Mr. President resumed the Chair.)
Mr., President: Order, order,

- |
Exclusion of Burmans from the Army.
Mr. Jehdngir K. Munshi (Burma: Non-European): Sir 1 move:
“That the Demand under the head ‘Army Department’ be reduced by Rs. 100.”

Sir, realising the situation created in the House at the present moment,
I had decided not to proceed with this motion, but it seems to me, Sir, as.
an exeeption has been made in the case of Colonel Gidney's motion, I
hope the House will extend to me a similar indulgence, ss the ocase of
Burma requires special and sympathetic treatment.

1 do not propose to detain the House with a long speech on this sub-
ject. The issue i¢ a short and simple one. The fight in India has been
for years to Indianise the officer ranks of the Indian Army, bub in the case
of Burma the situation is far more miserable. Perhaps this House will be
surprised to hear that there is not, at the present moment, a single Burman.
regiment, there is not one Burman soldier even in the lower ranks of the
Army in Burma. There are a couple of battalions, consisting of hill
.tribes, known as the Ching and Kachins; but they are not regarded as
Burmans proper. 1 understand some time back there was a Burmese
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[Mr. Jehangir K. Munshi. ]

regiment, but it was disbanded. I understand, Sir, that the Army Head-
-quarters have assigned two reasons for denying Burmans the most element-
.ary right of serving in their own Army. The two reasons ad.\mnced' are,
firstly, that it is difficuls to seoure & Burman soldier of the right type on
the pay and prospects on which the Indian Sepoy is willing to serve. I
-do not admit that there is any substance in this allegation, but even if
‘there was any force in this allegation, it is purely a matter of a little
financial adjustment to suit the requirementd of the Burman goldier; and
I am sure this House will not stand in the way of Burma having a garrison
of its own and a Burman army of its own, even if it costs a little more.
Moreover, in a vital matter like this, if the ILocal Government were
approached, they could, with the consent of the Local Legialatura, provide
‘ways and meang to promote this most essential objeat.

The second reason, which I understand the Army Headquarters have
-advanced, and which they regard as a mare serious reason, is that the
Burman does not like the life of a soldier and that he is not amenable to
discipline. 8ir, this reason appears to me to be more feeble than the first
-contention. We have heard a great deal about the qualities of the British
Officer, which enable him to train and lead Asiatic soldiers. 1 wonder how
these powers possessed by the British Officer, about which we have heard
80 much in this House and outside it, have completely failed him when
it comes to train and discipline Burmans (Laughter and Cheers). For
Burmane are not lacking in courage; they are not lacking in manly quali-
ties; their physique is in no way inferior to the ordinary Indian physique,
and compared to the physique of certain Indian races, it is even superior.

Pandit Madan Mohan Malaviya: Hear, hear.

Mr. Jehangir K. Munshi: Why is it then that the Army Headquarters
have failed all these years to give an opportunity to Burmans to join the
Army and help in defending their own homes? I tried .several times to
bring up this matter before the Burma Legislative Council c<when I was
a Member of that House, but His Excellency the Governor of Burma ruled
me out and referred me to this House. Now that I do happen to be here
as 8 Member of this House, I consider it my duty and indeed it is &

%l_-esaum to me, to advance this particular cause of Burma before this
ouse.

Mr, President: Very inopportune time.
An Honourable Member: After separation you can.

Mr. Jehangir XK. Mynshi: I do think it ig inopportune, it is very late.

8ir, I do not know if there are any other reasons which aotuate the
Armny Hoadquarters in shutting out Burmans fom the Army. It there
are, I hope my Homoureble friend Mr. Maokworth Young will state them
olearly now. As I have said, I do not admit that the twe objestions which
have been advanced by the Army Headquarters are insuperable; and the
feeling in Burma over this question is very aeute, and it 1s natural that it
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should be acute. Imagine u race, a province without a sihgle soldier of
its own! This is a situation which ealls for immediate remedy.

Sir, I do not wish to branch off into irrelevant topics, but we find that,
at the present moment, the (Government of Burma, for ressons of their
own which are not difficult to understand, are busy instigating Burmuns
to. ask for separation. After separation what army is Burmsa going to
have? The British garriscon and the Indian garrison? At the present
moment there is nothing wrong or improper in Burma being garrisoned
partly by Indian Units, just as there is nothing improper in the Muhrattas
being posted to Bengal or the Sikhs being posted to Bombay. But if the
Government of Burma succeeds in its present propaganda and if Burma
is separated, what army is Burma going to have? Are the authorities going to
convert Burma into a second Hongkong, and have an Indian gurrison,in a
separated Burmese Brown Colony? Therefore, Bir, with apologies to the
House for moving this motion under today's unfortunate circumstances I
commend .it to its support; and I trust that this House will help the
Burmans in their legitimate demand for a national Burman Army
(Applause.)

Mr. @. M. Young: When I was speaking, Sir,  little time ago, on the firsp
motion moved today, I discussed the question of races, which some people
like to talk of as martial and non-martial, and I explained that the Terri-
torial Force is the field in which we expect the military development of
races that suffer from being called non-martial. Now, Sir, we have o
Territorial Force in Burma for which Burmans are eligible, and if the event
to which my Honourable friend has referred comes off later on, and Burma
becomes a separate province, he will find the germ of a national Burman
army in the Territorial Foree which is there. My Honourable friend made
a grievance of the fact that the race and the province were without a regi-
ment of their own. He must be aware, however, of a regiment called the
20th Burma Rifles, which is recruited entirely within the Province of
Burma. It is true that Burmans proper do not sprve in it; the regiment
is recruited from races which belong to the Province of Burma, but are
not Burmans in the narrowest sense. Burmans used to serve in the regi-
ment, but Army Headquarters decided, with great reluctance, ultimately
to eliminate them. The reasons were that these men did not make such
good soldiers as the other raced in the same province, that they served
with reluctance and that they were not as amenable to discipline as soldiers
should be. I may aasy that, when mustering out concessions, as we call
‘them, we offered to these men, they accepted them with alacrity, and gave
no evidence of any desire to go on serving in the regiment. It iz alwavs
difficult to exclude any race in India from the Army, especially if that race
shows a real, and genuine desire for military service. But ag I have often
explained to the House, our Army is a small one and we must choose
from the very best. There are manv races in India who will make good
roldiers, but who do not find a place in the Army, because there are others
who are still better. Am long ns we retain class ecomposition in the ranks
of the Tndian Army we can onlyv take the verv bert, and must leave others
out.

Mr. President: The question is:
“That the Demand under the head ‘Army Department’ be reduced by Rs. 100.”
o
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The Assembly divided:

AYES--50.

Acharys, Mr. M. K. I
Aiyangar, Mr, C. Duraiswamy.
ADeT: e M M. 6, Sesh

Ayy , Mr, M. B, A,
Balv;,nﬂ. D, V.

Bhargava, Pandit Thakar Das.
Chaman Lall, Diwan,
Chetty, Mr. R. K. Shanmukham.
Daas, . B.
Das, Pandit Nilakanths.
Gidney, Lieut.-Colonel H, A. J.
Goswami, Mr. T. O.

Gulab Singh, Bardar,

Haji, Mr, Sarabhai Nemchand.
Hans Raj, Lala,

%nur Sarﬁ, :Iumhi.

yengar, Mr., A. Rangaswami.
Iyengar, Mr. B. Srinivasa.
!aynknr, Mr. M. BR.

Jogiah, Mr. V. V.

Kartar Singh, Bardar.

Kidwai, Mr. Rafi Ahmad,
Lahiri Chaudbury, Mr, D. K,
Lalchand Navalrai, Mr.
Malaviya, Pandit Madan Mohan.

Mehta, Mr. Jamnadas M.

NOES—46.

Abdul Aziz, Khan Bahadur Mian.

Ahmed, Mr. K.

Alexander, Mr. William,

Allison, Mr. F. W,

Anwar-ul-Azim, Mr,

Ashrafuddin Ahmed, Khan Bahadur
Nawabzada Bayid.

Bajpai, Mr. G. 8.

Bower, Mr, E. H. M,

Bray, Bir Denys.

Chatterjee. the Revd. J, O.

Coatman, Mr, J.

Cocke, Bir Hugh.

Cosgrave, Mr. W, A.

Crawford, Colonel J. D.

Crerar, The Honourable Mr, J.

Dalal, Bardar Sir Bomanji.

French, Mr. J. C.

Gavin-Jones. Mr. T. |

Ghazanfar Ali Khan. Mr,

Ghuznavi, Mr. A, H.

Hirn Singh. Brar, Bardar Bahadur, |
Honorary Captain. i

Jowahir  Bingh, Sardar Bahadur |
Sardar,

The motion was adopted.
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Mitrs, Mr. 8. O,
Moonje, Dr. B. 8,
Mukhtar Bingh, Mr.
Munshi, Mr. Jebangir K.
Murtuza Saheb ur, Maalvi

Bayyid.
Naidu, Mr. B. P,
Nehru, Pandit Motilal,
Neogy, Mr. K. C.
Phoﬁun, Srijut T. R.
Purshotamdas Thakurdas, Bir.
AR

, Mr. C. B,

Rao,s.Mry“ G. Sarvotham.
Sarfaraz Hussain Khan, Kban

Bahadur.
Bingh, Kumar Rananjaya.
Bingh, Mr. Gaya Prasad.
Singh, Mr, Narayan Prasad.
Singh, Mr. Ram Narayan.
Singsh, Rajs Raghunandan Prasad.
Sinha, Kumar Ganganand.

Sinha, Mr. Raji an Prasad.
Sinha, Mr, Siddheswar Prasad.
Tok Kyi, U.

Yakub, Maulvi Muhammad.
Keane, Mr. M.

Lall, Mr, B,

Lindsay, SBir Darcy.

Mitra, The Honourable Sir Bhupendra
Nath.

Mitter, The Honourable Sir Brojendrs.

Moore, Mr, Arthar,

Muhammad Nawaz Khan, Sardar.

Mukharji, Rai Bahadur A. K.

Mukherjee, Mr, B. O,

Rainy, The Honourable Bir George.

Rao, Mr. V. Panduranga.

Rau, Mr. H, Shankar.

Rau, Mr. P. R.

S8ams, Mr. H, A.

Sassoon, Sir Victor.

Bchuster, The Honourable Bir George.

Bhillidy, Mr. J. A,

Bimpson, Bir James.

Singh, Rai Bahadur 8. N.

Btevenson, Mr, H. L,

Bvkes, Mr, E. F.

Webh, Mr. M,

Yamin Khan. Mr. Muhammad.

Young, Mr. G. M,

Mr. President: T take it that no Honourable Member wishes to move

any further cut on this Demand.
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Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): There is only one now left.

Mr. President: There are three or four in the supplementary lists. I
take it that no Honourable Member wants to move any of these cuts.

Mr. Presidént: The question is:

“That a reduced sum not exceeding Rs. 5,35,800 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1830, in respect of Army Department.”

*Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): Owing to
certain circumstances and the way in which the various cuts were taken up,
we, Sir, were not able to press our cut which stands in the name of a
member of my Party. That cut was the reduction of the grant to one
rupee on the ground of Indianisation and the Sandhurst Committee Report.
We follow the procedure of reducing the grant to one rupee—which means
the virtual rejection of the whole grant. Now, that the grant is before
the House, I wish to make it clear that T am opposed to this motion,
namely, that this sum be allawed.

Mr, 0. S. Ranga Iyer: On a point of order, Sir. A similar motion was
before this House when T moved my cut and a discussion took place on
that motion. Therefore I should like to know whether a repetition of a
discussion on a more or less identical motion i in order.

Mr. President: Will the Honourable Member quote the Standing Order
on which he relies?

Mr. O. 8. Ranga Iyer: I want to know, Sir, whether a repetition of similar
arguments on an identical motion is in order.

Mr. President: I wish the Honourable Member had helped the Chair
by quoting suthority.

Mr. 0. 8. Ranga Iyer: I have no authority by my side, but I want
the ruling of the Chair. ‘

Mr, M. A. Jinnah: I am opposing the motion, that is, that the grant
should not be allowed and I want to state my reasons why I am opposed
to it.

Mr. President: It is a matter of regret that the Honourable Member
who objected does not cite his authority.

Mr. M. Keane (United Provinces: Nominated Official): The authority
may be based on the general Standing Order that a question that has been
substantially in issue cannot be raised again.

Mr. President: Which is that order?
Mr. M. Keane: That is the general procedure on motions.

Mr. President: The Honourable Member refers to Standing Order 81,
which says:

‘A motion must not raise a question substantially identical with one on which the
Assembly has given a decision in the same session.”
That means that this motion which is now put from the Chair cannot be
put ot all. Is that the contention of the Honourable Member?

c2
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Mr. M. Keane: The question stands, I think, this way. It is in perfect.
order for a debate to arise on the general motion which Mr. President has.
proposed from the Chair. It appears to me, however, and May's Parlia-
mentary Practice beara this out, that when a particular item has been
discussed during the course of debate on motions for reduction, the Chair
should not permit the same discussion to be revived, though the motion is
not the same but a different motion. What Mr. Ranga Iyer moved was
that the grant should be reduced by Rs. 5,85,999. Various Members of
the House were probably not satisfied with that procedure. Mr. Ranga ITver
however did propose that the grant should be so reduced on the ground of
dissatisfaction with the entire Army policy, and particularly the estab-
lishment of military colleges in India. That was discussed fully. I say
‘“ fully ’, because it ought to have been discussed fully, even if it was
not. At any rate it was put before the House to be discussed but the
House did not deign to discuss it further. They wanted no further dis-
cussion and the motion was put and was rejected by the House. Therefore
I should—with due deference to the Chair—be inclined to consider that
discussion on that particular point of Army policy, namely, the establish-
ment of military colleges iy now closed. But that, of course, is a matter
entirely for the Chair to decide. (Loud Applause from the Official

Benches.)

Mr. M. 8. Aney (Berar Representative): I only want to have one point
explained very clearly . . . .

Mr. President: I should like to know from the Honourable Member if
on the occasion of the general discussion of the Budget, a question of
policy is discuesed, is it not open to any Honourable Member to give o cut
on Demand for Grant and discuss the same question again?

Mr. M. Keane: In the general discussion no question can bhe put to
the House. Everv question before the House has to be decided by the
House by ‘““Yes'' or ‘‘No’’. In the general discussion of the Budget no
decision can be taken. In all these cases of Demands for Grants the deci-
sion of the House is taken and the decision of the House
has already been taken this morning on the cut in ‘on-
nection with Army policy and the establishment of miilitary  eolleges.
Those questions, therefore, are outdide the scope of further dircussion
because the House has already decided. In the case of the general
budget discussion the House cannot decide, consequently the two do not
stand on the same level. (Applause from the Official Benches.)

Mr, President: If the Honourable Member from Bombay has a right
to oppose the main motion, I suppose he is entitled to advance his

arguments in support of his attitude?

Mr. M. Keane: Provided that the House has not given a decision on
the point he wishes to raise. What the Member from Bombay is goine to
sav I don’'t know. He oan of course raise other points; he has a quiver
full of arguments: but on any point on which the House has already given
a decision, the Chair should not, T think, allow that position to be again
traversed in detail. '

Mr. M. A Jinnah: May I puint out that the House has not given a
decision with regard to the subject matter of the amendment which atands
in the name of n Member of my Party. The House has given a decision
on Mr. Rangn Iver's motion for a cut on the ground of the entire Army
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policy and the establishment of military colleges in India. It may be
that the House did not desire to censure the Government on the entire
policy and it may also be that the House did not desire to censure the
Government on the question of the establishment of military colleges,
because the establishment of military colleges is recommended hy the
Sandhurst Committee to take place in 1988.

Mr, 0. 8. Ranga Iyer: Will you refer to my speech?

Mr, M. A. Jinnah: T am not talking about your speech, but am referring
to the point of order.

The motion given by a Member of my Party is confined to a different
subject matter, a specific matter, which is lesser than the other one, lesser
in this way that the House may not condemn the entire military policy,
the House may not condemn Government for not having established mili-
tarv colleges in India, but the House may condemn Government ou the
ground that thev are not proceeding in a manner which is satisfactory to
Indianise, as well as to carry out the recommendations of the Sandhurst
‘Committee, over and above the proposal for the establishment of military
-colleges not having been given effect to.

Mr. President: Does that mean that the Honourable Member challenges
the ruling of the Chair, disallowing the motion which the Member of bis
Puarty wanted to move? '

Mr. M. A. Jinnah: T most respectfully say that that ruling was not
right. o

Mr. President: The Honourable Member is entirely wrong. The Chair
is not concerned with what the Government is asked to do. The Chair
is conceraed with putting the interpretation of Standing Order 31 which
provides that the same question can not be put twice in the same session.
‘The questions raised by the two motions being the same (Mr. M, A. Jinnah
“on a different ground’’) the Chair disallowed the motion standing in the
name of Nawab Ismail Khan.

Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):
‘Bir, Rule 81 says:

“A motion must not raise a question substantially identical with one on which the
Assembly has given a decision in the same session.”

It does not say the Opposition must not raise the question.

I beg to submit that mv Honourable friend, Mr. Keane is
not right on relying on Rule 81 in opposition to Mr. Jinnah's
opposition to this Grant. I submit the analogy of the third reading is a
right analogy. A Bill may be introduced, and you may amend the Bill or
the Bill may not be amended. The amendment may be carried or lost.
ncvertheless at the third reading the Bill can be opposed.

T take it that these cuts, which are proposed with referencs {o the
‘grants, are merely amendments. They are merely so many amendments,
whi~h are said to be made for the purpose of reducing the total nmount
of the grant which is contained in the motion proposed by the Honourable
the Finance Member. Therefcre, when it comes to the lust stage of
putting this motion, as amended or not amended, as the case may be, as &
result of the previous votes taken upen the various cuts, T submit that it is
quite in order to oppose the whole grant, because the statute provides that



1880. LEGISLATIVE ASBEMBLY. [14rr Mar. 1029.

[Mr. 8. Srinivasa Iyengar.]

you can either make a motion for the purpose of reduction, or you can
oppose the whole grant. Therefore every Honourable Member has got a
right, in this House, to oppose the grant. If he has got a
right to oppose the grant, surely he has got a right to express
his views in support of his proposition as to why he votes against
the grant. It may be, Rir, that the views which he is going to express may
be viewe which have already been covered, either in whole or in part, or may
be views covered in a speech in connection with another ecut which may
have been either lost or carried. I submit, therefore, that the real analogy
is there. I think it is both in accord with principle and common seuse.
I submit that rule 81, upon which reliance is placed—after all there must
be a rule to disallow the opposition of my Honourable friend Mr. Jinnak
to this motion and his reasons therefor,—with due deference, I submit
that that rule 81 is not applicable. '

The Honourable Mr. J. Orerar (Home Member): I venture to uuggesh
that the analogy put forward by my Honourable and learned friend is
not really in point. The case of the question put at a later stage of the
Bill is of a totally different character; that is to say, the questioh that &
Bill be now passed is a totally different question from the preceding ques-
tione to which the Honourable Member referred. In the present case
the question to be put is either the same or almost identically the snme,
The analogy therefore does not hold good.

*8ir Victor Sassoon (Bombay Millowners' Association: Indian Com-
merce): I hope that, in giving your ruling on the question whether it is
or it is not a fact that Mr. Jinnah had or had not an opportunity of dis-
cuesing the point with reference to the Sandhurst Committee on Mr. Ranga
Iver's cut, you will make it clear to humble Members like myself whe-
ther, in & motion of this sort, we would be in order if we are to traverse
the arguments or points that have been dealt with on individual cuts, and
whether we would be in order in referring to subjects that had been passed
over in cuts that had not been moved. The point is, one does not want
t> ke out of order if we are going to be allowed to raise arguments raised
kefore in the main cut. Thi§ may make the discussion rather longer,
but we should know what our rights are exactly on the subject, also it
would be of interest to know whether we could raise the question of in-
adequate air establishment, which my Honourable friend Mr. Arthur
Moore was not able to move in this apparently general discussion. I hope
vou will make clear in your ruling as to what our position will be in these
matters.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Raural): I really think, 8ir, that, without any attempt to disouss
what shall be said in a speech or what shall not be said in a speech in
rcspect of the motion before the House, the Honourable Mr. Keans had
confined himself to the actual substance of the motion that is befcre the
House. The original motion which the Chair put to the House was thab
a sum of Rs. 5 lakhs and odd shall be granted to the Army Department
Secrctariat. Now, 8ir, the motion that the Chair has now put before the
House that that amount be reduced by Rs. 200 shall be the motion before
the House. On that motion, the House is called upon to give n decision.
Before the House gives its decision, it has & right to discuss it. And

* Speech not corrected by the Honourahle Member.
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when discussing that motion, every Member hes got the right to advance
his own argument. Whether those arguments have been anticipated or
made by others with greater or less force, he has still got a right, in his
owu behalf, as a Member, to advance every argument that has heen pre-
viously advanccd or hereafter may be advanced in support of his proposi-
tion. Therefore I do not see how, on any occasion on which a discussion
prises, & thing which has already been discussed should not again be
referred to by a Member in his speech. As a matter of fact, you Bir, put
the question as to whether a matter which had been raised in general
discussion could be blocked in respect of a discussion on a grant. T go
further and say that, even in the case of a Finance Bill, suppose there are
amendments on grants, suppose there is a gemeral discussion, and then
there is the second reading of the Finance Bill, I say. even in that case,
these very points which are now discussed, could be raised again and dis-
cussed on motions which may be raised on the Finance Bill, so that the
mere fact that a matter has been discussed, or some decision has been
given in respect of a motion, which is not substantially the same, will
not prevent us from raising a discussion when the whole question is
before the House. No rule of an santicipation or no rule of repetition
applies and in this case my Honoursble friend Mr. Jinnah is perfectly
entitled to raise every one of the questions which have been discussed, in
the course of a speech on this motion.

8ir Victor 8assoon: Sir, I want to say a few words

Mr. President: The Honoursble Member has already spoken.

8ir Vietor S8assoon: On some new points.

Mr. President: The House stands adjourned till Three of the Clock,
The Assembly then adjournocd for Lunch till Three of the Clook.

The Assembly re-assembled after Lunch at Three of the Clock,
Mr. President in the Chair.

Mr, President: The rule against repetition is contained ‘n Standing
Order 81 of the Manual of Business and Procedure. It says:

‘A motion must not raise a question substantially identical with one on which the
Assembly has given a decision in the same session.’

It the Honourahle Member from Bombay had sought to move any motion
raiging & question substantially identical with one on which a decision
had alroady been given by thia House in this session, he would be entirely
out of ordor and it was on that ground that I had disallowed Nawab
Ismail Khan's motion; because, in my opinion, it was a motion raising
substantially the question on which the Assemblv had given its decision
ou the motion of Mr. Ranga Iyer. ' )

What the Honourable Member from Bombay proposes to do is to
cppose the main motion. T think jt is admitted on all hands that the
Honourable Member is entitled to oppose the main motion; and if he is
entitled to oppose the main motion, he is entitled surelv to give arguments
and state his grounds for oppoeing the whole grant. He does not wish to
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make any motion, and I do not see how I can prevent him from stating
bis grounds in favour of the  course which he has chosen to adopt.
(Applause.) It is no doubt true that the arguments which he now proposes
to advance, at any rate some of them, could have been advanced by him
on the motion of Mr. Ranga Iyer. But that does not deprive him from
tuking advantage of another opportunity of stating the same arguments in
opposing this motion.

My predecessor in 1921 gave a somewhat similar ruling. Mr. Iswar
Raran, who was then a Member of that Assembly, and who is, I am happy
io suy. a Member of this Assembly nlso, had raised a question of policy
in counection with the Demand for Grant for the North West Frontier
Province by means of a cut. The question was fully discussed in the
Hcuse on that cut. After the cut was disposed of, the Honourable the
President, my predecessor, put the main question to vote; and Mr, Iswar
Saran naturallv did not know whether he would be in order in speaking
agnin on the subject-matter of his cut which had already been discusséd
and disposed of. And, therefore, he rose to a point of order. He asked:

“Shall I be in order if I reply to the observations that ware mldﬁ.by the Honour-
able the Law Member!"

that is, observations that were made in connection with the motion which
Mr. lswar Saran had moved— : "

“If I shall be in order, I shall speak ; If I shall not be in order, I shall not speak.”
My predecessor said:

“The Honourable Member must know quite well that the whole debate is opem on
the main guestion." - ' ' '

(Hear, hear.) That being the position, the Honourable Member from
Bombay is perfectly entitled to state his grounds for opposing the main
gueation.

The Honourable Mr. J. Orerar: May I take it, Bir, that as consequential
on that ruling, the Army Secretary, who has spoken on a motion for re-
duction, will be able, if he so desires, to speak on the main motion?

Mr. President: The Army Secretary will be in order.

The Honourable Mr. J. Orerar: I wanted to make that point clear,
Sir.

*Mr. M, A. Jinnah: Sir, in view of the ruling that you have given, the
position with which I am confronted is this, that the general discussion
may take place and the main question is open, namely, whether the Army
grent shall be voted or not generally. But, Bir, the object that I had at
heart was that T wanted this House to pass a vote of censure on the
Government on a specific, definite, matter of grievance which, asecording to
me, is the question of Indianisation and not giving effect to the recommenda-
tions of the Sandhurst Committee. That question, I am afraid, according
to your ruling. I cannot get the House to decide now. That being so, my
object cannot be fulfilled, and my purpose cannot be served. Therefora,

*Speech not corrected by the Honourable Member.
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it is no use my talking generally on various topics which may be of some
interest to this House or may not. I would therefore merely rest content
with saying that my vote against this motion that this grant be made, will
be recorded against it on the ground that, in nry opinion, the Government
deserve the severest censure of this House on the policy of Indianisation
and for not giving effect to the recommendations of the Sandhurst Com-
mittee. This is all that I have to say, Bir.

Mr, Arthur Moore (Bengal: Eurcpesn): Bir, speaking on the main
question, I should like to take up a strong position on the fence, and from
there rake both sides of the House. I will be entirely guided, as -egarde
my vote, by the reply that I get from the Government Benches. For, in
reference to the point raised by Mr. Jinnah, I have a feeling of -difference
with both sides of the House, both with the critics of the 8keen Comnrittee
and with its defenders,—one of whom is naturally the Honourable Member
who has just sat down, who was one of the distinguished members of that
Committee, It seems to me that both the critics of the Report and the
defenders of the Report have their minds running in the same groove. They
both assume that it is only a question of more Indianisation or less Indiani-
sation. They both seem to imake the basic assumption that the Indian
‘Army is going to continue very largely as it is. The oritics of the Report
think that evervthing will be all right, provided you keep the Army ns it
is now and that in that case the supply of British officers will not fail,
and you will always get as many as you want. The defenders of the
Report seem to mre to think that everything will be all right if, in the exist-
ing regiments, you substitute for British officers Indian officers. And in
private there is a chorus of battalion commanders justly proud of their very
famous regiments who feel that these regiments must remain as they are and
things must never change. '

Now, Bir, I suggest that things will have to change. I anr going to be
sufficiently daring to indulge in what- Lord Balfour onee called the most
gratuitous form of error, I am going to venture to prophesy. But I should
not dare to prophesy out of my own humble opinion, and I wish to say
that T am relying entirely on very high authority. I am relying upon the
strongly expressed opinion of one on whose staff I had the honour of serving’
during the War, one who is no visionary, but on the contrary an extremely
cautious Scotch gunner. He is now the Head of the British Army, the
Chief of the Imperial General Staff. It is on Sir George Milne’s opinion and
not on my own that I base myself. He has made no secret of the fact
that the Army—and he includes in that the Army in India—has got to
ﬁhi;r(;ge entirely. With your permdission, Bir, I will read one or two of his
words : -

““A complete change of outlook is essential.”’
Then he goes on to speak of attack and mobility and he says:

‘*“This implies an entirely new conception of speed of movement and radiua of action,
with comparative invulnerability from the effect of weather and topography.”

He goes on:

“A higher mental standard of man will be required and in him in turn a new
type of discipline, less rigid, should be instilled—akin to*the ideas of Sir John Moore—
snd correspondingly developed. The technical experts customarily referred to by the
term of ‘‘bloke” will be as vital and as important as commanders and a new attitude
towards them must grow up.”
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Well, Sir, he says a great deal more which I might read, but I would now

like to put before the House a few round figures. 1 will knock off the odd
pounds and rupees:

Army Estimates in England 40 million.
Air Estimates in England 16 million.
Proportion of Air to Army 2/5ths.

And in addition to that, you have a separately financed Air Fleet which
bas a budget of its own of some millions more and in this year to be in-
cressed by two additional flights.

In India:

(Purely) Army Estimates 53 crores.
Air Estimates 2 crores.

Proportion of Air to Army 1/26th.

You have a striking force at home of 4 Divisions which has 52 striking Air
Bquadrons, in addition to the Army Co-operation’ Squadrons. In this
country you have a striking force of 4 Divisions and only 4 Air S8quadrons,
in addition to 4 Army Co-operation Bquadrons. Go to Iraq and you find
the Air has supreme command. Go to Palestine and you find the Air is
in supreme command. The Air is in command at Aden. Yet here the pro-
portion of Air to Army is 1 to 26!

Now, Sir, I shall be told by my Honourable friend, Mr. Mackworth
Young, that while the Air is very important, it is on land that every cam-
paign ends. That is perfectly true. Neither the Air Force nor the Navy
can finish & campaign. You must have your ground troops to enter the
enemy’s stronghold. But, is that a reason for multiplying ground troops
without regard to multiplying the facilities for moving your ground troops?
Is it not far better to make use of the new possibilities of mobility? Ground
troops can be very greatly reduced in numbers if they can-be moved about
quickly from place to place; and to quote my authority again—the present
Chief of the Imperial General Btaff—the aeroplane will be used and mnust
be used—quite apart from actual combative work—for transporting troops,
for supplying troops, and for removing casualties. In this country we have
got to come to that. T had the great pleasure the other day, Sir, of listen-
ing to the speech of His Excellency the Commander-in-Chief, in anothur
place, reciting the wonderful story of what the Air Force has done in con-
nection with the evacuations from Afgharistan. It wus indeed a wonderful
story, and His Excellency gave full credit to the Air Force; but in that
speech he drew attention, quite correctly, to the fact that this was essentially,
o humanitarian operation of peace and not a military operation of war.
Well, Sir, I have very high hopes of the purt that aeroplanes can play in
peace time, and would call your attention to the fact that in the Greek
Testament the words which we translste as the Kingdom of Heaven literally,
mean the Kingdom of the Air, My own private and personal opinion of the
way that the millenium will be brought about is that, if ever the lion and
the lamb lie down together, they will both be lying on their backs looking
up ot the aeroplanes and be too busily oeccupied to have time to think either
of eating or being eaten. But I feel, Bir, that the air is the arm of the
future, and that its nrain contribution to producing world peace will be that

L
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it will make war impossible. The prime necessity of the day is to develop
the air arm, and with it all new mobile means of ground warfare, especislly
the tank. But, Sir, we are going to spend only two crores. And are we up
to date? Sir Samuel Hoare made s speech the other day, and he said he
was going to increase the total number of aeroplane squadrons to over 80.
India has 8! He said that the whole force would be re-equipped at once,
except India! India is not to be ready till next year. I believe that some:
time in 1980 the Air Force of this country is to get air-cooled engines and
new all-metal machines. Well, 8ir, 11 or 12 years ago in Egypt we wero
all told and we all came to the conclusion that the air-cooled engina wus a
necessity, and was above all, the thing for a hot country. We have not got
them yet; they are on the way. It is the same with the all-metal plane.
I was concerned, Bir, in taking over enemy machines at the end of the-
war and they were all-nretal machines. The enemy had come to the con-
clusion that metal was superior in every way; and yet we, in a monsonn
country where the importance of all-metal machines is surely greater than
anywhere else, have been carrying on with our three-ply-wood and fabric
machines, and we are only now getting down to all-metal machines.

Then, Bir, I come to the question of large machines. There has beem
a good deal of praise for Victorias and Hinaidls. Are these the large
machines we are to get? They have only two engines, and they have no
reserve of power. They have to go all out, and if one engine fails, they have
to come down. There was the case the other day of a large machine, of
which the engine failed in Afghanistan, and it had to come down. As good
luck would have it, it was ableé to come down at a place where, although'
the machine became & ‘‘write-off”’, the pilot and flying officer were not
hurt. That accident might equally well have happened on the return
journey when the aeroplane was full of people being evacuated, and it might
equally well have been forced to descend somewhere in the mountains where
ell the lives on board would have been lost in a crash. Sir, in civil flying we
have got to the three-engine mrachine, with a reserve of power. It surely
is necessary therefore that we should have some of these large machines:
in the Air Force, with a reserve of Eowar so that they can continue to fly

even if one engine has in fact faile
8ir Victor Bassoon: Not with frozen carburettors.
Mr. Arthur Moore: Why should vou have frozen earburettors?
Bir Victor 8assoon: Thut is what brought the mnchine down.

_ Mr. Arthur Moore: You mean that both the carburettors were frozen?
That could be avoided. I am aware that there has been some difficulty as
regards three-engined machines for military purEosea. The position cf the
third engine might limit the field of fire; but this is not an insuperuble
difficulty. The main point is that, in this country, we have a frontier force
facing very high mountains where there are always possibilities of a war.
Therefore you need machines with a high ceiling and with a very great
reserve of power. 8ir, we are told that it is an important matter to promote
air-mindedness amongst the civil population. I would like to gee a little
more real air-mindedness in military circles. I feel that, in this country,
we have got into a definite conservative rut, out of which we have got to
jerk ourselves, and to get that completely new angle of vision, of which
the Chief of the Imperial General Staff spoke. I have the verv greatest
admiration and respect for His Excellency the Commander-in-Chief, and
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I think India is fortunate to have such a soldier; but I would like to make
a suggestion to him to do something for his greater fame. I would like
hinr, when his time for retirement ultimately comes, to put forward a
suggestion that he himself should be the last purely military Commander-in-
‘Chief, and thus add greater lustre to his already great laurels. What I
particularly ask of the Army Secretary today is some assurance that,
between this vear and next year, there will be a reconsideration of the whole
problem from & new angle of expenditure,—that is to say, consideration
whether it is not possible, by taking as a starting point a radical alteration
of proportions between your air armr and the Army, to effect such further
reductions in ground troops that, with increased efficiency through the
development of vour air arm, you will have a very much more modern and
powerful striking force. And it is in the light of that you will be able to
reconsider the “iole of the problem of defence in this country. I know tnat,
already, there is in process of formation, an Indian Air Bquadron. "hat
starts with a distinet advantage, as compared with a regiment; that is to
say, it starts de novo, and is not involved in all this terrible controversy
swrrounding the question of Indianisation. But if we get away from this,
and the question is merely one more or less of Indianisation of existing
organizations, we shall ﬁng that we shall all come together much mare

rapidly in finding an agreed solution for our very great problem of defence
. in this country. '

Pandit Hirday Nath Kunzru (Agrs Division: Non-Muhammadan Rural):
8ir, I should like to state, very briefly, the reasons which induce me to vote
against the motion before the House. It is a great pity that the attention
of the House cannot be focussed on a specific issue, that the debate cannot
be concentrated on the one question of supreme importance to the country

at this stage, namely, the Indianisation of the Army in all its grades, higher
and lower.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Why not?

Pandit Hirday Nath Kunzru:The voting cannot be concentrated on ihat
point. because, as Mr, President has decided, it is open to everybody to
refer to such matters as he likes on the motion before us. This being the
state of things, Bir, T consider it unnecessary to place my point of view at
length before the House. If India is to enjoy responsible self-Government,
it is necessary that she should be able to rely solely on herself for her own
defence. This involves that her Army should consist entirely of Tndien
officers and Indian soldiers. Now, so far as the policy of replacing British
by Indian soldiers is concerned, Government have not shown the lcast in-
clination to take a single step in this direction. As regards the policy of
Indianising the cominissioned ranks, Government claim that they have
given eflect, in part, to the recommendations of the 8keen Committee, It
is true, Sir, that the number of commissioned posts which Indians can
occupy annually has been inercased in consequence of the report of the
Sandhurst Committee, but the speech which His Excellency the Com-
mander-in-Chief made last year shows exactly what the effect of the new

policy is to be. His Excellency stated that, when Government found that
theyv had available:

“Yonng officers who have passed out of Sandhnrst in larger numbers than can he
placed on the eadre of squadrons and company officers in these 8 units (that is the
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8 Indianised units), we shall be in a position to commence forming one, or possibly more
homogeneous units as far as the officer cadre is concerned, i.e., King's commissioned
officers replacing Viceroy's commissioned officers ‘and so forming a unit on the same
organisation as obtains in all British units.”

This shows, Sir, that the policy is not that of Indisanising the Army or of
replacing British by Indian officers. Government say to us, in effect, *We
do not agree with you that there should be a larger number of Indian
officers in the Army, but if vou insist on it, compete amongst yourselves.
Let one Tndian replace another. There are Indians already serving as
platoon officers; they are holding Viceroy's comrmissions; if you are not
content with that, have other Indians with King's commissions in their
place, but you cannot be allowed, as far as is humanly possible, to cceupy
positions which are now occupied by British officers.”” In view of this,
Bir, it would be throwing dust into our eyes to say that any step has really
been taken in pursuance of the recommendations of the Skeen Commitiece
to Indianise the higher ranks of the Army. The failure of Government to
give us an Indianised Army is complete and deliberate. Indeed, they have
laid themselves open to the charge that, in accordance with their own
declaration, they have done nothing to enable India to enjoy responaible
gelf-government, but, on the other hand, have dome all that lies in their
power to prevent the solution of the most important question connected
with the achievement of self-government. For this reason, 8ir, they deserve
the severest condemnation of this House. ’

. Mr. 8.- Brinivasa Iyengar: Mr. President, I have one additional reason
for objecting to the motion that was made by the Honourable the Finance
Member. In the Simla session of the Assembly in 1027, I think, the
Assembly passed, by an overwhelming inajority, an amended Resolution,
at my instance, which materially improved upon the recommendations of
the Skeen Comnrittee. Nevertheless this Government has flouted that
considered decision of the Assembly. Technically, Sir, a Resolution passed
by the Aassembly is a recommendation, but the convention should be that
a recommendation, if it relates to any important matter of policy or
principle of nationnl importance is an obligatory Resolution. I really cannot
understand what the apparatus of Parliamventary institutions means unless
that is agreed to. Therefore, Sir, I submit the clear denial of justice to the
Indian people and the refusal to meet the demand made by this House on
behalf of the Indian people after the Bandhurst Committee’s recommenda-
tions, and after an investigation into the whole question, and after the
Assembly had repeated ite deliberate opinion on many occasions on all these
matters,—I say that the decision of the Government to give the go-by to
it,—merits onlv one reply from the Assembly at this moment, and that
reply is as severe a censure as possible, and that ean only be effected by
withholding, in foto, the grant which is asked for. I submit, Bir, the mili-
tary policy, as my friend Pandit Hirday Nath Kunzru has just stated, is
not only a very unjust policy, but it appears to me that it is clearly calou-
lated really to retard or nullify self-Government in this country,

When, thanks to Sir Denvs Bray's kind invitation, some of the Mem-
bers of this House, including myself. had the privilege of visiting the North
West Frontier Province last year, I could see there, how a population
which is allowed to be armed, and which goes about as free men, in altoge-
ther different from the kind of people that we see here. I have therefore
become more than ever convinced that the deliberate policy of the Govern-
ment in withholding the nationalisation of the Armv—T do not like this
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absurd word *‘‘Indianisation’’,—is due to reasons whi_ch are quit;e obviops
when a foreign army and a population like the Indian population are in

-question.

It has sometimes been supposed, it has sometimes been said here, .Lh'at,
except for a few tribes, the Indian people are not fit for military training
and military leadership, that there is not sufficient tradition, that they will
not be able to do this thing and that thing. All that is, of course, untrue.
But I consider that the withholding is due to the fear that, if we were
allowed to do it, we would surpass our present masters. Let there be no
.doubt about it all. Even an old man like myself, who is fifty years
.old—I feel quite confident that I shall be able, if only I am given the
privilege of this Indianisation,—I feel that I shall be quite competent to
imeasure my leadership with my friends on the opposite side. (Cries of
‘‘Hear, hear’’ from the Congress Party Benches.) Even at this age I am
.quite prepared to do that. The Government policy is entirely due to the
fact that they know perfectly well that, if India gets her national army, there
is an end of foreign domination. That was brought home to me and to
my colleagues in the most convincing fashion during our extended tour
‘in the North West Frontier Province. = What we saw there was really
a revelation to me of what Indians are capable of and how Hindu-Muslim
unity can be forged. And it can be forged easily on the anvil of a nationat
‘army and not as easily upon a secular basis. If there is any finaheial
difficulty, if they have got any doubts as to the experiment of Indianisa-
tion,—I do not see why Government, in the Army I)epartment, do not
agree to license same of us to run private military colleges. We are quite
‘willing to do so; we are willing to bear the expense and the burden of it;
and if we could be licensed by the Government to do it, we should under-
‘take that experiment, and the failure would not be laid to the charge of the
very wise and very expert Government who are responsible for the destinies,
-at the present moment, of India.

We all know that Great Britain was not prepared for war when she
began and carried on the war against Germany. We know perfectly well
that hundreds of thousands of Englishmen, who had not had any training
whatever, simply jumped into it and joined the Army. They fought beauti-
fully and they did wonders. Why should it be assumed that Indians could
not be trained in that easy and simple fashion? And what is the training
that we want, and what are the wonderful armies that we have got to meet
in Asia on this side and on that side? Of course, I could understand the
level of efficiency in England, as against French and German armies which
may be of a different standard, but in Asiatic conditions, the level of efficiency
is purely Asiatic, assuming it to be different, and I think we could train
ourselves very well. T see why it is in other Departments of the Govern-
ment, namely, the civil, the revenue, or the judiciary, things are slowly
thrown open to Indians, but somehow there is claimed to be a racial
inefficiency on the side of the military. It can only be due to the fact that,
if the key positions are surrendered to Indians there is an end to this
Government and SBwaraj is automatically gained. That can he the onlv
reason. I have the greatest pleasure, therefore, in associating myself with
the opposition led by Mr. Jinnah, and opposing, whole-heartedly, this
‘Demand which has been made by the Finance Member.
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I only want to say one word more, and that is on the financial side.
I think it was altogether unintentional, but I am afraid Sir George Schuster,
the new Finance Metmber, in his very clear financial statement, for which,
along with other Members, I alm indebted to him—has made it clear to us
that, for some years, Rs. 1} crores or something like that, was altogether
unnecessary, and was hidden in the military section of the Budget, because
that sum of money is going to be impounded for the purpose of the new
equipment expenditure of Rs. 10 crores. Therefore, it is quite obvious
that the expenditure under the military head has been certainly more at
least by a crore or & crore and & half for as many years as possible in the
past. This was most objectionable. I think that, unless there is Indianisa.
tion, the burden on the taxpayer will not be decreased. We want a less ex-
pensive Army. We do not want a costly Army and Indianisation is necessary
on that score. Indianisation is necessary on the head of national security.
Indinnisation is necessary hecause the Army, after all, is only a method
of preserving the peace, and if you want peace, you must have a national
army and not a foreign army. It is a tragedy that Indian sepoys should
be officered by foreign people. That is a kind of thing which I was not, when
I was & young student, able to feel the tragedy of. But fortunately, in
the spacious days of the Swuraj fight. we have been able to feel what an
unspeakable humiliation, what a deep disgrace it is. Therefore, no true
Tndian, whatever his other views, can help coming to the conclusion that
the military policy of the Government, of all policies of the Government,
18 the most indefensible and unjust, and notwithstanding the speech of
my Honourable friend Mr. Moore, I must say that I cannot congratulate
the Army Department and the Government on their policy and I cordially

vote against this grant which has been proposed by the Homourable the
Finance Member. (Applause.)

Diwan Ohaman Lall (Wost Punjab: Non-Mubamimadan): I think it
in but just and proper that all the speeches (Honourable Membera: ‘‘Louder
please’”) should be brief, for this, if for no other reason, that the tale, the
woeful tale, of military exploitation of this countrv is a long one. I look
upon the Army Budget which has been presented by the Honourable Mr.
Young (Honourable Members: ‘‘Louder please’’) as a painful attempt to
produce the dead rabbit of retrenchiment out of an empty hat. (Laughter.)
The Honourable Mr. Young has a very. picturesque personality and it is
almost unkind 1o say a word against him because of his meek, mild,

Gandhian manner. (Laughter.) But he is not so innocuous in the matter
of his Department,

Mr. K, Ahmed (Rajshahi Division: Muhammadan Rural): Personal
attack is not allowed.

Diwan Ohaman Lall: When he was speaking this morning, I was re-

minded of the far away days of my youth when I was a young man.
{Laughter.) There used to be a song

““Where, Oh! Where, is my liitle dog gone?
Where, Oh ! Where is he?”

and I surveyed the House, this morming, and I surveyed the House. this
afternoon, and T asked, where is the Commander-in-Chief? What has
happened to the Commander-in-Chief? Why is he not here to face this
House over the Department of which he is the head? T regret very much



1890 LEGISLATIVE ASSEMBLY. [14TE Mar. 1920.

[Diwan Chaman Lall.]

that he is not here, as it was his custom in the olden days to come
and face the music on the floor of this House, and he has left the poor,
smmple soldier man, Mr. Young, to the tender mercies of the Opposition.
(Laughter.)

Lieut.-Oclonel H. A. J. Gidney: He is not a soldier man.

Diwan Chaman Lall: After the private and confidential conversation
which Mr. Moore had with Colonel Gidney—his speech amounted to no
more—] feel that there was a great deal which was said by him that sent
the Honourable Mr. Crerar into a fervent attitude of prayer, but which
sent most of us into despair. Mr. Moore’s criticism, however, was a detail
and I feel that the subject matfér of this debate must be prominently
brought home to the Opposition Benches. The subject matter of the
debate consists of three points. The first is the question of the political
policy involved in the military budget. The second is the racial hatred
shown in the military budget; and the third is the question of the financial
lunacy displayed by the Department concerned. Now, let me take the
first point. As regards the question of political policy, let me remind the
House of what the Commander-in-Chief said, 1 think it was last year, on
the Skeen Committee’s recommendations which had been whittled down
by the Government These are the words used by the Commander-in-
Chief : i

“For the future the rate of further advance depended upon the Indians themselves."
That is the first statement he makes. Then he goes on to say :

“‘The ritj;.uarst.lcnn of increase would necessarily arme when the number of qualified candi-

dates forthcoming was greater than the vacancies.’

Now, the first postulate that he lays down is that the question of Indiani-
sation depended upon the Indians and the second is that the rate of increase
depended upon the number of candidates that were forthcoming in order
to fill the vacancies. =~ What do the Government of India do in order
to provide the necessary qualifications for the candidates who are forth-
coming and who are wanting to come forward. Now, the Bkeen Comimittee
suggested the setting up of military colleges in India in order that the
young men who are desirous of going into the Army should be given the
necessary facilities for qualifying themselves. That recommendation is
turned down and yet the Commander-in-Chief comes and says that the
question of increase depends only upon the number of candidates who vome
forward. How can these candidates come forward unless you provide the
necessary amount of educational facilities for their training. When we ask
you to ‘'set up a military college and press for Indianisation—nationalisation
as Mr. Brinivasa Ivengar said, your reply is that there are not a sufficient
number of candidates. We say—set up your college and we will guarantee
the men. The Honourable Mr. Jinnah, when he spoksa on this motion,
undertook to guarantee the right type of men coming forward v take up
the officering of the Indian Army, provided you give the facilities for their
training. You turn that proposition down, and yet. illogically enough, yvou
say that the inerease will depend upon the number of candidates who are
forthcoming and that this depends upon the Indians themselves. How are
yon helping? How have you helped in the past the Indians who have
trained themselves for the army? T submit, Sir, it is not now a question
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of the Indianisation of the Army. It is & question of the Kuropeanisation
of tho Army. Honourable Members when they examine the military
budget will discover that, far from' there being an incrense of Indian oflicers,
there . hus been an inorease of 48 European officers in the Army. I do not
know who prepared this budget, whether Mr., Young had o hand in the
prepuration of it. If Honoursble Members will turn to page 13, they will
discover it stated that there has been un increase of 38 under Officers with
King's Commission and 206 under British other runks, "Lhut statement,
I submit, is wrong. The Army is run on such ineflicient busis that they
cunnot oven total up their own figures., It is not an increase of 38. It is
au increase of 48, according to the figures that you have supplied to us.
Has therc been an increase in regard to the Indisns? I want to put that
question to the Honourable Member over there. The unswer can only be
this—thut there has not been o similar incrcase in the number of Indians
officering the Indian army. We usk for Indianisation. What do wo get?
We get 43 Europeans added on to the cudre. Look at the cxpenditure side.
When 1 said it was financial lunacy, 1 was not very fur wrong, for if you
cxamine the question carefully, you will find that thore are items put down
in the budget under the heading Miscellancous and incidental expenditure.
Nobody knows what this miscellaneous snd incidental expenditure is. Ib
goes up to a total of nearly 80 lukhs. Who has the spending of this mis-
cellancons and mcidental expenditure? I want to usk the Honourable
the Finance Member whether ho, when he comes to examine the Budget,
would be a party in the interests of the country and in the interests of
honest and decent finonce, to a budget of this kind being presented to this
House. These are not the only items. As Honourable Members would’
discover, there are other items.” Onc was discovered by Colonel Gidney.
Other items are hidden away in this fashion and no details are given as to
what they mean or what they relate to, oxcept a very general indication.
Is there uny business conoern which spends 5510 crores and, spends nefrly
two crores for lower Army commands, and spends cne crore for the
headquarters commands at Delhi and Simla, 8 crores out of this 55'10
crores spent on providing red tapes for gemtlemen sitting over there, for
keeping them in the cool atmosphere of Simla? Is it not financial lunacy
that this should be allowed? '

Mr. K. Ahmed: Why do Hindus und Muhamwmadans fight?

Diwan Ohaman Lall: Look uguin ut the racial hatred found in this
budget. Let us take the question of expenditure on the British troops.
You have 60,000 British troops. Yon huve nearly 7,000 officers with the
King's Conunission, out of which there ure 88 Indian officers—only 88
out of ¥,000. 'This is the extent of Indianisation and vou have consider
ably over 200,000 Indians including the followers. What you allow for
the Kuropean part of it is a small matter of 10} crorcs for kit and allow-
ances und pay, and what you ullow for over 200,000 Indians is » matber
of nearly i crores, and out of that 104 crores, 4 crores is spent on officers
with the King's Commission. Is it or is it not top heavy expenditure?
How much of it could we not save if these delightful gentlemen, who ecome
here for n five years' holiday, were to be sent back? As I said, Mr.
Macworth  Young is very meek and mild here. In deunling with this
Aubject he is not so. He follows the principle of the gentleman who
invented a Heaven full of Houris and said: ‘“Well, you should be as
good ar you ean in this world, because you can be as bad as you iike in

D
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the next world”. (Laughter.) Good as he chooses to be on the floor of
this House but, in the actusl administration of this Department there is
no word of condewmnstion strong enough that I can use for him—not
personally but i his professionsal capacity. 1t has been suggested that
we are Lringing the Budget within reasonable proportions. Are we doing
that? The proposition is that, for the next few years, the Army Budget
is to be counfined to 55°10 crores. The Inchcape Committee reported that,
withm a geries of years, you must bring down your expenditure to within
50 crores. That is not taken advantage of.  Actually 8'34 croreg are
saved because of new schemes and new organisation, but is that & saving?
No. They save it with one hand and spend it with the other. On the
other hand you have 55°10 crores budgeted for. But is it not a fact that
the expenditure in England to-day amounts to 184 crores and has increas-
ed from 9 odd crores, and is it not a fact that you would, working on that
basis, with the ratio ag it is, be saving a crore and a half? Why do
you not allow for that crore and a half? In reality, under normal condi-
tions, the figure should be not 55:10 but 57. . Is that saving? Is that
retrenchment? It is nothing of the kind. On the other hand, under
the guise of a new name, the expenditure is kept up. Our grouse is
thut the Army expenditure is extravagant. Croreg of rupees, taken from
the pcor peasant of this country, are ured for keeping a British Army
of occupaiion here, for which we have no use. But it is of very great
use for Imperial purposes. That charge hag been made, and I want the
- Honourable Member over there to deny that charge, if he can. 1g the
Army in India purely for defensive Indian purposes or is it for British
Imperial purposes? I hope I shall hear 4 word from him,.
Not only have I made that charge, but it is substantiated by
what the Secretary of State hag himself said on one occasion, that it is
correct thet the Indian Army is not being used purely for defensive
purposes, but mainly for serving the ends of British Imperialism. Why
should India, if that is the position, be called upon to pay for the up-
keep of this Army? I wish to drow the attention of the Honourable
Member over there—meek sand mild as he appears—I almost compared
him with Mahatma Gandhi in that respect—to where the money comes
from. I wish to touch his heart. This is not merely a question of
polemics or forensic ability. It is & question of the life and prosperity
and the happiness of the poorest people in this country. Doeg he know
where the money comes from? Let me tell him where the money comes
from. He merely signs the cheques or initials the figures for the Budget.
This is evidence given by a gentleman before the Agricultural Commission :

4 PM.

“In the course of my co-operative work in villages I studied the economic condition
of cultivators in a few typical villages of the Ranchi district : my inguiry revealed that
the condition of the mr{f’ pulation of that district is most deplorable; for about six
months in a year the people live on half rations; they even have to live on leaves of
trees, Their cattle also starve from March to July where there are no forest lands.”

This money is taken from people who have to bear this tremendous
incidence of taxation, in order to keep a British Army of Occupation in
this country. It is taken from people who have to live for a part of the
year, according to the evidence tendered, on the leaves of trees. If no
other reason will appeal to the Honourable Members opposite, will the
argument of humanity eppesl to them? Will those gentlemen realise
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that, in order to provide little red tabs for themselves, there are people
in this country who have got to go without food? Let me remind him
again of one other incident. It is said by the Committee itself:

“To a very great extent, the cultivator in India labours not for preofit nor for a net
return, but for subsistence.'’

And it is these people, Sir, who sre providing the 55°10 crores to keep
the Honourable Members in safety in this country. Mr. Brinivasa Iyengar
is perfectly correct when he says that there can be no BSwaraj in this
country unless there is first and foremost a military Bwaraj, unless we
mnke up cur minds to force the hands of Government to hand over to
us the Army of defence. They know perfectly well that they have ne
intention of handing over to us this Army of defence, because it is not
a question which is purely Indian. 8o far as they are concerned, it is a
question ¢of high military Imperial policy. When my friend over there
(pointing t¢ Mr. Arthur Moore) in his confidential conversations with
Colonel Gidney (Lieut.-Colonel H. A. J. @idney: ‘I had no converss-
ticne|'") with regard to the Air Force, raised questions of detail, I thought
that these were matters that did not concern us. What concerng us is
that you should place the Budget at the disposal of this Assembly and
tuke a vote upon it as a final vote. To-day every anna of this vote,
barring the item that is now put before us, is non-votable by this House.
If you are so sure of the justice of your, position, so certain about the
righteourness of vour position, why do you not allow this Budget to be
voted upon on the floor of this House and take the opinion of men who
are really the representatives of the people as to what they really feel
ahout this matter? T submit that, when Honourable Memberg talk over
there ahout Bolshevism and Communism and the confiscation of property,
will they reply to me when I ask them, what else is it but confiscation
of property when you tax the people and do not allow them a voice in
thin matter? What else is it but pure, unadulterated confiscation: of
property practised by Honourable Members opposite, who are ready enough
to throw a stone at the same practice prevailing in other countries?

T submit, Sir, that no non-official who has the interests of this country
at heart, who has the interests of those people who are starv-
ing, who have to live on the leaves of trees for a part of the yuar,
sccording to that official report, T submit that no man who believeg that
his couniry must be first and foremost, and that his own people must
be the dictators of the destiny of this country, has any right to do
anything else but reject the vote thst has been asked for. (Applause.)

Dr B. 8. Moonfe (Nagpur Division: Non-Muhammadan): Honourable
Sir, (Laughter), T rise to oppose this demand and I shall record my vote
npainst it.

Mr President: It is not yet time! (Laughter.)

Dr. B. 8. Moonje: It is an important subject; it is a vital subject
that concerns our very existence as & nation, and I do not think T should
cive n silent vote,

I join my friend, Mr. Jinnah, in all the censure that he has inflicted
upon the Government as regards their halting policy about Indianisation
and the establishment of a military college in India. I would not there-
fore like to say any miore on the subject, but I have noted one remark of
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my Honourable friend Mr. Young in that conneotion and that remark ia
that the military colleges cannot be established, because there is no
regular flow of competent Indian boys to compete for entrance examina-
tion to Sandhurst. In one breath he says that there is no regular flow
of competent Indians. and in th: next breath they have ignored entirely
the recommendations in this respect of the tw> Committees ovir whick
we have spent a 1ot of money 1t is those two Committecs, the Shea
Committec and the Skeen Committee, that have shown us the way ns to
‘how we can get a regular flow of competont indinns, and 1t is exactly
that very point which has been ignored, and it is for this reasen {hat 1
join in the censure upon the Government, because the Government have
not yet given up their policy of callous indifference towards the question
of promotion of military cducation of Indian boys. What did the Shea
(Committee recommend? What did the Committee suggest?

The Committee wuggested thuat:

“The education for the purpose of spreading military training and the inapiration
.of military service among the manhood of India should commence in schools.”

Has snything been done in furtherance >f the same? In further
elucidation of the point this is what the Committee says later on:

“In order to achieve the greatest measure of success in this form of national educa-
tion, it is essential that it &ould»cnmm_ence at as early an age as is possible, when
the mind is most receptive. When n man is full grown, it is no easy matter to alter
kis outlook, and to graft new idealn upon those he has already set up for himself.

-The seed must be sown before his mind is formed, and for this reason it appears io
us that the schools, colleges and universities offer the most suitable medium through
which the first phase of this education ¢an be carried out.”

Has anything been done to give effect to this proposal in this country?
But what is being done in England in this respect? I have been "tudying,
about thc public schools in England. I have been hearing much about
the character-forming training that is said to be given in them. I was
wondering what it is that is regorded as a speciality of public schools, and
what it is that is lacking in our schools in India wherein does the distin-
guishing difference lie, and what it is that we cannot reproduce in our
Indian schools? I find that the only speciality, the only tangible
speciality which characterises the public schools in’ England and which
does not exist in our Indian schools is something like this. Take, for
instance, the Harrow school as a sample of the public schools of England.
Along with book education, which is practically like what wa receive in
our schools here, very special attention is paid to the teaching of musketry
snd swimming. ‘'‘All bovs have fo qualify in cvery term in nuskefrv on
the ministure range and all have to pass in swimming, unless cxemntedl
bv medical cortificate.”” I am quoting here from the Year Book of the
Public Schoonls of Kngland. That is one of the ¢pecialities of those Publie
Schaolsa  But whv shonld they particularly cars for teaching musketry?
They have got to keep in view the need of having to supply a regular flow
of competent British bovs for the Army, the Navv and the Air [orce.
They have to prepare boys for the Armry in these schools and therefore:

“ i ial system reparation for bays who are intending to compete for
the Km‘; 1:113 .ﬁa:vl;l oiamim;‘tiiofw.p It cnmistlbcc?f special Woo}wichs and Sandhurst
clasaes. in which boys devote themselves exclusively to the subjectsa of these examina-
tions. Lectures are given weekly in musketry."

These are what are oslled Army classes,
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1s therc any such thing instituted in India so that there may spring
up a regular flow of competent Indian boys for Woolwich and Sandhurst,
“Every boy in tho lowest forms of the school'’—such preparations are
nmunde from the lowest forms—'‘every boy in tho lowest {orms of the
sohool goes through & course of gymnasium, attendng at least thrice a
woek without o charge.”” Besides that they have started what s called
n system of Officers” Training Corps:

““All boys above the fourth form, who have attained the age of 156 and are of the
requisite physique, are required to join the corps unless specially exempted by the

head master, Attondance in camp is compulsory for all cadets of, or nearing, 16 unless
oxam?ted. There are two weekly corps parades and as a rule two field days in each

term,"’

Shooting is a subject on which much emphasis is ln'd in the public
schools. ‘‘On mininture ranges and for proficients on open ranges. All
boys are expected to pass in shooting each term. Swimming and
musketry are taught gratuitously and are compulsory.’”’ This is the
langible speciality of these publie schools of England about which we
lve heard so much and which is entirely wanting in Indin. This 15 the
distinguishing difference between the educational system of Fngland and
that of India.

Oolonel J. D. Orawford (Bengal: Furopean): Why don’t you spend your
private money for these things?

Dr. B. 8. Moonje: Does the Honourable Member think that if. the
Government were to come out with n scheme and start such public schools,
there will not be sufficient response from the monied classes of India? But
what is then the (fovernment for and for what purpose does it take.revenie

from us?
Oolonel J. D, Orawford: Why don't you do it yourself?

Diwan Chaman Lall: What is the (Governmoent here for?

Dr. B. 8, Moonfe: T have put a test case to the Government in which
the Government is going to be fully tcsted. I have put forward a scheme,
ond T am going to test the sincerity of the Government in the near future.
i will see whether ths Government is going to cncourage us or repress us.

Mr. K, Ahmed: What is the use of lenrning shooting alone?

Dr. B. 8. Moonje: T will not tell in my own words why shooting is sn
vory essential. I will presently tell in the words of the Comrnander-in.
Chief, Sir Willinm Birdwood, why shooting is insisted upon. Thus the
general features of the curriculum of education in these publiz sachools
in England are boarding or hostel system whera boys between 12 and 10
nre admitted and stny together. Most of the responsibility for maintain-
ing discipline and keeping up the organisation in proper form is thiown
on the students themselves. That is one of the specialities. Along with
the book education, particular sttention is paid to the phvsical training
of boys and to their {aking part in school games such as footballs, cricket,
rowing, ctc. Boys seom to be required to learn swimming with parti-
cular care. The reason why they are bent on making swimming one of
the most important items in their curriculum of education to Le attended
ta with particular care is that Fngland heing a small island, surrounded
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on all sides by the sea, boys are required to be sailors for the defence of
their island home from foreign aggression and so swimming must be
taught to British boys. (Laughter.) Shooting on miniature and long ranyes,
end drill are also taught with particular care. In schools like Ha'row
snd Eton there ara classes known as Army claszcs, where boys are special-
ly trained to ocompete for examination for Sandhurst, Woolwich,
Cranwel and other military colleges for King's commissions. In some
schools musketry and swimming is practically compulsory. Tt there is
a regular flow of competent boys in England, it is the result of proper
jrovision having been mado as regards their preliminary training, et.:. Is
there any such preparatory provision made in India? My Honourable
friend, Mr. K. Ahmed, asked me why I am insisting upon teaching shoot-
ing os a necessary qualification of the education of boys. I am going to
reply to him in the words of our present Commander-in-Chief.

Mr, K. Ahmed: You want to train Hindu boys.

Dr. B. 8. Moonje: I do not mske any distinotion between Hindu
boys and Mussalman boys. All are Indians in the public administration
of the country. 1 do not make any distinction, in spite of what you
might say. Teaching of shooting is to be common to all, Hindus,
Christians, Muhammadans, Parsis, in fact to all who regard India as
their molherland.

Mr. X, Ahmed: Then, they will shoot one another.

Dr. B. 8. Moonje: Here is what the Commander-in-Chief says with
regard to shooting. He says:

‘“Remember.”’
(I hope my Honourable friend Mr. K. Ahmed will renrember this):

“That the rifle still means everything to the soldier and that good marksmanship
will still result in winning battles, while failure to shoot straight may easily result in
losing them."

"Therefore, if you want to undertake the responsibility of the defence
of the country, you must be prepared to win battles, Accuracy in rifle
shooting is one of the qualifications that makes a soldier win battles.
The Uommander-in-Chief says that the rifle still means everything to the
soldier and that good marksmanship will result still in winning battles
and that failure to shoot straight msay result in your losing battles. The
clear inference is that you cannot undertake the responsibility of defending
the country, until you have acquired proficiency in rifle shooting.  The
Commander-in-Chief says further:

“ ersuade you that the rifle is of less importance than formerly.
It iauuet.‘;l.lrt:le: ?:t{iv?;;u? arm of trj:e cavalry and infantry aoldi:-o and in likely ;lmga
to bhe so. .

Remember too that to be dfficient with his weapons the soldier must be physically
fit, for the brain will not be alert unleas the body is active.”

Another great soldier, General Sir JTan Hamilton, from his own personal
experience, 8ays:

“All my own bias-is in favour of training. The best energies of my life have heen
devoted to fire tactics and the cult of marksmanship."



THE GENERAL BUDGET—LIST OF DEMANDS, 1897

This is the ocult I want to see introduced in India among the boys. This
is the’cult on which the national system of education, national military
system of education should be based in India. He says further:

“The siguficance of our own lives is strungely hLidden awsy from us. Bince the
battle of mwsjuva Hill when tue British lost two-thurds of thew force and the Boers
onty losu one nan; when 1 onyseif wuas crippled tor nfe ws @ penalty for bewmng a bit
Bluw 1n tuking aun; ever since those duys 1| nave preached and tought and begged and
prayed for muskewry.'

1 for my part huve preached and fought and 1 win ugain going to preach,
1 am gomg to beg and 1 am going to pray for introducing wmong our
boys tius cult of rmtle shooting so that there must be a regular How of
euwpetent Indian boys coming out from our schools to receive the yequisite
military training in Sandhurst and Woolwich. Uis it & new thing that
I wm telling this House? It may be o new thing in India in these days,
but it is quite & common thing in England and therefore it is that there
is a regular flow of competent boys in England for the Army. 1 will
give you unother instance in the mstter, the instance of Japan. Japan
is uw country which had got a close anulogy to India in regard to its
sociology. Japsn is a country where there was a caste system on practi-
cally the same lines as in India. In Japan, hardly 50 years ago, as
in India, there wus unly one caste called Samurai, which alone had the
privilege of wielding arms. Other castes were debarred from bearing arms.
There were thus the military classes and the non-military classes, that
is the martial classes and the non-martial classes a8 you are distinguishing
at present in India. I am not going to quote here the evidence of a
Hindu, because it will be considered partial. I am going to give the
opinion of an Englishman. Robert P. Porter, in his book on ‘‘Japan, the
Rise of a Modern Power’’, 1018, page 815, says:
“But in the field the latter (Samurai) showed no superiority to the conscripts and
vxperience in fact proved that efficiency us u soldier depended entirely in adequate
Lr itary training smin not on any martial spirit or instinct supposed to be inherited by

the Bamurai and not by the l:lemun (the common folk or the civilians who had not
the right to bear arms).”

The Heimins were like us regarded as belonging {0 the non-martial
olagses. 1 am not supposed to belong to the martial class though I am
a Muhratta Brahorin who, as u coste, along with other Mahratta vastes,
had distinguished iteelf us capable of producing leaders of men on battle-
fields, not very long ago. I do not know. what respect other people have
for the so-called non-martial classes to which I am proud to belong. 8o
far, however, as Japan was concerned, she was not indifferent to—she waa
not so hopeless about the so-called—non-martial classes as our Govern-
ment is at the present day towards us. What did Japan do to inculcate
militarism in her nationals, including what were supposed to be nrn-
martial classes also. What did Japsn do to prepare her nationals for
self-defence against the onslaughts of the western nations? ‘‘The inculea-
tion of mulitarism’’ in the schools is, being brought about in Japan in a
most scientific way. Though European games like tennis and football are
becoming popular, ‘‘yet the national pastimes continue to be keuds or
fencing and ‘judo’ or jiu-jitsu, or wrestling, as it is ealled, and both in
addition to the physical development are supposed to tend to keep alive
the old Samurai spirit. Incidentally, a boy is compelled to take up the
one or the other in all of the schools, save primary institutions where less
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strenuous exercises are given. Often the fuct thut the students of ull the
schools wear uniform tends to increase the group epirit along military
lines.” Is the Government here spending u single pic over subjects like
these in India? Japan, a small country, with less revenue, is spending
all this money on inculcating militarism in her boys so that they, like the
boys of the western nations, may be fully trained and equipped for envering
the Army. And here in India we are simply mourning and crying from
day to do) that there is no regular flow of competent Indian boys to
onter the Army. It seems to be nobody’s business here to create that
flow. Yurther, Sir, we find deficienoy hore of military officers for giving
wy training ; but in Japan, ‘‘military instruction at the hands of a regular
Army cilicer attached specially to each school plays an important part
in the curriculum. At least once o week each boy receives a thorough
drilling in. militery tactics.”’ 1s there u single military officer here attach-
ed to any school, so that the boys may be trained tq supply a continuous
flow of competent officers for the Army? Is there one military officer
here attached to any school for inculeating this kind of militarism in our
boys, belonging to non-martial classes as they are supposed to be? In
Joapon, again: .

“Besides the Compulsory Military Drill and exercise all middle school Loys have
to practise either fencing or jude. ~The fencing is done with banboos in the style of
the two handed Japanese sword. 8o that it consists chiefly of heavy slashing, the head
and body being protected.” '
I am quoting here from the Educational system of Japan by W. H.
Start, M.A., Bombay official publication, page 137: .

“In the secondary and higher schools, rifle practice is wlso tought. Military Drill
wae imposed in 1886 and has been cheerfully taken up by boys of all ages. The ulder
boys are supplied with full sized rifles, knapsacks and other military equipwents. 80
:!:l.; tb?ln,varage middle school boy would make without further trainiug a most excellent

1er.

8ir Victor Sassoon: Huve they got conseription in Japan?

Dr. B. 8. Moonfe: Ycs. All boys are required o undergo ilitary
truining, of some kind or the other.

Pandit Madan Mohan Malaviya: They flow in voluntarily.
Dr. B. 8. Moonje:

“Manly courage, virility, endurance, willingness and even eagerness to lay down
one's life for the sake of the Empire, nll these are excellent things, and if this training
has mude them chauvinistic, it has at least made them public-spirited, thinking of duties
as well as rights.” Japun, the Rise of a Modern Power, by Robert P. Porter, 1918, .
pages 315, 138 and 130.

This is what other people have been doing in their own countries in order
to preparc their country for self-defence.  Buf, here, -we are all satisfied
with appointing Committecs, spending money over them like water, talk-
ing on their reports and recommendations, and then saying that those
recommendations give no enlightened and practical lead at all.  Every:
thing is gone, everything has melted away, und pothing tangible is left for
us. Is there anything left for us in a tangible form? T ask my friend
the Army Secretary. ‘The Skeen Committce Reporl says:

“Tt must be recognised that the system of education in India differs s0 widely from

that in England that Indian boys sre at A real disadvantage in complying with a test,
such ns ie required for entrance into Bandburst.'’
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1f that is so, what has been done, so that thc Indian boy may not be at
a disadvantage in complying with the test as compared with the English
boy? The Report further states:

“The ordinary schools and colleges of India do not provide these «:Pomal advantages
(physical training and a measure of military training) nor does the ordinary curriculum
in these institutions cover the subjects of the Army entrance examination.”

Therefore, the Committee repaorts:

“It follows that material reforms will be required in the matter of educational
organization and methods before Indian schools and colleges can hope to produce a
regular flow of Indian boys fitted in every way to hold the King's Commiseion,'

One of the recommendations, therefore, of the Bkeen Committee is to the
following effect : '

“The Government of India should im upon educational authorities the para-
mount .national in'g'orhnoo of reformi e system of education in India with a view
to developing in the pupils of the, or ‘nna schools and colleges those characteristics
so essential 1n an Army officer, to which little or no attention is at present paid by them
mg jhould appeal to them to reorganise the institutions under their control to this
end.”

And, therefore, they have laid a charge upon the Government of India.
They say:

“The main responsibility must rest upon the educational anthorities and experts
to whom, however, it is imperative that Government should give & clear lead in

emphasising the paramount national importance of reforming the educational system of
India in the directions we have indicated.’

I ask, Sir, a particular, specific question now. What lead has the Gov-
ernment of India given for the reformation of the educational sysiem, as
recommended by “the Skeen Committee? Tt is the Government of India
that appointed the Commission, and it is that Committee which has re-
ported. It is that Committee which has laid a charge upon the Govern-
ment of India—and no unreasonable or unpractical charge too—and how
has that responsibility been discharged by the Government of India? Have
they formulated any comprehensive scheme, have they formulated any
broad policy of national military education in India? So far as my in-
formation goes, nothing of the kind has been done.  Only, my Honour-
able friend, the Secretary for Education, says that he is prepared to con-
descend to do us the favour of doing the post office work of forwarding the
reports of these debates to the authorities concerned. We are not
going to be satisfied with that post office work. There is & separate officer
in charge of the post office, and he will do the post office work for us, and
we llook not to the Becretary in the Education Department and not to the
Army Secretary to do that work, and they cannot ask us to be satisfied
with mere post office work.

I may also say, when I am charging the Government with indifference,
that I am not oblivious of the difficulties vhat stand in the way. As a
practical man of the world, one has to take the difficulties into considera-
tion and also the means that lie at our disposal. The Committee say :

“Wo recognise that at the present time there may be serious difficulties in the way
of eatablishing ‘Cadet Corps in all schools in India, but a beginning can be made even
in schools with the teaching of elementary principles of civic duty and with physical
training and elementary military drill.”
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For instance, if T were to say, to start with, that a cadet corps should be
established in every school and college throughout the length and breadth
of India, then I ¢an quite understand if you say that it will be an unprac-
tical proposition. I can understand vhat. But I feel confident that, if I
were in your place, if I had got the power that vou wield and the purse that
you command, in ten years’ time—I am sure in ten 'years’ time—a bania
boy would be turned into.as good a soldier as a British bania boy or a
London shop-keeper has proved to be in the wild hilly country of the fero-
cious Pathans. Mr. Birla is sittinig here now, and I have seen the little
experiment which he has made in Calcutta, and I testify from my. personal
experience to the experiment that he has done. Let anybody go and see
his boys in the gymnasium class and then say if he can recognise the bania
boy in them. We do recognise those difficulties of the Government at the
same time. Eut I do not like to exaggerate those difficulties, bécause
exaggeration of those difficu'ties in a way adds almost an insult to the in-
jury already given. And unfortunately, such an exaggeration I find in the
diaries of the late Commander-in-Chief of India, the late Lord Rawlinson.
In the book on the life of Lord Rawlinson in which his Diary has been
generously quoted, he says:

. *“1f the Indian. Army is to be completely Indianised, we want over two thousand
officers, and it is more than doubtful whether a sufficient number of the right type
of Indian will ever come forward .to supply the military requirements of the Army.’

In a country of thirty crores! In a country of 80 crores he cannot find
three thousand fit men.

“ . . for the Indian of the officer class, excapt a fow of the better class people
of the Punjab and the North-Weet Frontier Province, dislikes discipline and  hard
physical work and is not imbued with any keennesy for a military careat. The love
of leadership and soldiering is one of the forsmost charaeteristics of the British public

school boy of the present day . ... .

I am going to show you presently from a British source how the British
boy was in days gone by when he was in & gimilur position to which we
are reduced today in India.

.. . The love of leadership and soldiering is one of the foremost éhnrnt;terigtics of
the British public school boy of the present dey, a form of ambition which is quite
absent in the sverage Indian boy ...."

—as it was absent, I would add; in the Brit.ish boi of olden times—

u i eded in obtaining the required number of young Indians to come
forwf::le,n eguxbe:luﬁeem at ]Dehrn. Dnng, passed them through Sandhurst and eventual
appointed them to regiments, it is practically certain that after 4, 5 or 6 years nenr:.;:z
in the Army, they would become tired of the discipline and the discomforts and wou

send in their papers and return to their houses.”’

This, Sir, bas been written of Indians knowing, as the writer should have
kn.tl):vn that there is, in India, & community called the Ma])mttas. _What
that cc:mmunity was hardly 75 or 100 years ago, I any goingto show you
presently from a British witness. Hers Lord Rawlinson further says

in the same strain of pessimism:

" British gentleman enters the British Army for the love of leading the
men 'I;!fuhi?“ ul:'ﬁt. rl'I‘lhe %ndiem boy, certainly at present enters the Army firstly to
serve alongside British officers whom he respects; and secondly, for the Izzat and t.h,?
priviléged position which a King's commission gives him amongst his fellow-Indians.
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That position of Iesat is quite novel, quite new to us ag if it was not kncwn
to us when we were the commnndere of our own Armies!

He says further:

“I think this will be true in the future too. He does not now, and I am afraid
never will, enter the Army for the love of the profession of arms, . .

—1I am going to tell you something about that presently—

“prepared to lay down his life for the sake of the land of his birth. In the absence
of & definifely Indian patriotism, an efficient and completely Indianised Army becomes
-unthinkable."’

Mr. President: Terhaps the Honourable Member might like to continue
tomorrow ?

Dr. B. 8. Moomje: I should like to, Bir, because I have much more to
say.

The Assembly then adjourned till Eleven of the Clock on Friday, the
15th March, 1929,
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